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~’ [TAMIL NADUI ACT No. XIV OF 19552
[Tm; I[TAMIL NADU] CouRT-FEES AND SUITS
B - VALUATION Acr, 19554

{Received the assent of the President on the 13tl' May 1955 }
" first published in the Fort St. George Gazette Extra-
ordz‘nary on the 1oth May 1955.)

“Aif"Act to amend and consolidate the law relatmg to courts
fees and valuatxon of suits in the 3[State of Tamil Nadu] 5

WIIERBAS it is necessary and expedlent to amend ang”

- suits in the ¥[State of Tamil Nadu] :

«:‘*’Nadll] P
-4 These words were substituted: for the word - «*Madras®®
by the Tamil Nadu Adaptation of Laws Order, 1969, as amended by .
o the6 Tamil Nadu Adaptat:on of Laws. (Second Amendment) Order, -
.19 9 ' . -

3 For Statement of Objects and Reasons, see Fort St. George‘»;.,f,«, '

151-153
* This Act was ¢xtended tc the added territories by section 3 of,

and ' the First Schedule to, the Tamil Nadu (Added ~Territorics) -
~ Extension of Laws {(No.2) Act, 1961 (I'amxl Nadu Act 39 of 1961) .
repealing the correspond.ng law i in force in those territories, =~

ThisActwasexttndedto the Kanyakumarx district and the
Shencottah taluk of the Tirunelveli district by section 4.(2) of, and
the Second Schedule to, the Tamil Nadu ' (Transferred Temtofy) .
Extension of Laws Act, 1965 (Tamil Nadu Act 22 of 1965) repealing -
the correspondmg law in force in that territory. "

: 3 This expression was substituted for the eXpressxon «Qtate of ,
Madxr'gs’l’ b% the Tamil Nadu Adaptation of Laws Order, 1969, -
as amended by the Tamil Nadu Adaptation of Laws (Second Amend-

ment) Order, 1969.
125=-3 =31 -

" hGazette, Part IV-A, Extraordinary, datedthelOth May 1954, pages.:;
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consohdate the law relating to court-fees and valuatxon 6f’* 2

 Brit énacted i in the Slxth Year of the Repubhc of Indxa

as follows
: CHAPTER I ‘
i1, (l) ThlS Act may be called the lrTetmll Nadu] Court- S,ﬁ‘éift‘ itrll%’ cos

'eres and Suits Valuat1on Act, 1955 o - umencement.

(2) Itextendstothewhole of the 3[9tate of Tamll-; L
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Application of
Act

Definitions.
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(3) It shall come into force on *such date as the
State Government may, 9y notificaticn in the Fort St
George Gazette, appoint.

2. (1) The provisions of this Act shal! not apply to—
1[ * * % ® *]

(b) documents presented or to be presented before an
officer serving under the Central Government,

. (2) Where any other law contains provisions relating
to the levy of fee in respect of proceedings under such other
law, the provisions of this Act relating to the levy of fee
in respect of such proceedings shall apply subject to the
said provisions of such other law.

3. In this Act, unless the context otherwise requires,—
(i) ** appeal ” includes a cross-ebjection

(ii) * Court” means any Civil, Reverue, or Criminal
Court and includes « Tribunal or other authority having
jurisdiction under any special or local law to decide
questions affecting the rights of parties ;

(iii) ** prescribed ” means prescribed by rules made
under this Act ; and y

% (iii-a, " transferred territory ”’ means the Kanniya-
kumaii district and the Shencottah taluk of the Tirunel-
veli district § and]

’ (iv) expressions used and not defined in this Act or
in the 3[Tamil Nadu] General Clauses Act, 1891

(3 [Tamil Nadu] Act I of 1891), but defined in the
Code of Civil Procedure, 1908 (Central Act V of 1908)

shall have the meanings respectively assigned o them i1;
the said Code. ,

1Clause (a) was omitted and the provisions of this Act
applicable to proceedings in the Presidency Court of Sm:;flgg:e(}se ,
Madras by section 5 of the Presidency Small Cause Courts, Code of
Civil Procedure and Tamil Nadu Court-fees and  Suits ‘(Ialuation
(Amondment) Act, 1979 (Tamil Nadu Act 43 of 1979), which cam
into force on the Ist January 198¢. » T e

. 8This clause was inserted Dy section 4 (1) of, aad t
Schedule to, tho Tamil Nadv (Transferred (Tzarriforg? Ex?eengichg uo(}
Laws Act, 1965 (Tamil Nadu Act 22 of 1965).

8These words were substituted for the “ » ha
Tamil Nadu Adaptation of Laws Order, 1969, a5 aereras: DY the
Tamil Nady Adapatation of Laws (Socond Amendment) Order ‘}’969
*Came into force cn the 19th May 1955, ’ )
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Tt @HAPTBR};H

‘ x

LI.ABHJTY TO ‘PAY m

R No document which is chargeable w1th fee under Levy of fee in | -
‘~thls Act shall— Courts and

_ Publ =
(i) be filed exnibited or recorded i in, or be acted on ¢ offices.
_ or furmshed by, any Court including the High Court, or

“(ii) be filed, exhibited or recorded in any publicoffice, -
or be acted on or furnished by any public officer, unless in
respect of such document there be paid a fee of an amount SR |
not less than that indicated as chargeable under this Act : o

- Provided that, whenever the filing or exhibition .in a < Lo
'Cnmmal Court of a document in respect of which the -~ S
proper fee has not been paid is in the opinion of the Court i
necessary to prevent a failure of justice, nothing contained
“in this section shall be deemed to prohlbxt such ﬁlmg or
cxlnbmon.

5. When a document ot which the whole or any part Foés cft o
of #he fee prescribed Dy this Act has not beun paid fs documents
produoed or has, through mistake or iaadvertence, been inadvertently
received in any Court or public office, the Court or the head received. 8
of the office may, in its or his discretion at any time, allow - * b

the person by whom such fee is payable to pay the fee or’ |
part thereof, as the case may be, within such time asmay - .. .~
.be fixed j- and upon such payment, the document shail =~ -
have the same force and eﬁ‘ect as 1f the full fee had been S

: pald in the ﬁrst instauce. e ]

6. (1) In any suit in Wthh separ%;? and dlstinct relieft Muu,fmou,
gh ‘»based on the same cause, of actlon, the plamt sults

‘Provide ‘%that xf a relief is sought;;: only as. ancillary
the main reiief, the piaint lhall-it o hargeablo only on
] the"mam relief : : |

, sought in the alterniative in any suis, th f
shall be ¢ argeable with tho hnghest of the fees lev
ble on the telxef | | T

125-3--31A




Det :rmination

484 Court-fees and Suits Valuation, [1955: T.N. Act XIV

(3) Where a suitembraces two or more distinct and
different causes of action and sepuiate reliefs are sought
based on th:m, cither alternutively or cumulatively, the
plaint shall be chargeable with the aggiegate amount of
the fees with which plaints would be chargeable under this
Actif separate suits were instituted inrespect of the several
causes of action: |

Provided that wkere the causes of action in respect of
reliefs claimed alternstively against the same person arise
out of the same transaction, the pleint shall be chargeable
only with the highest of the fecs char geable onthem.

Nothinginthe sub-section shall be ceemed to affect any
‘power conferred upana Coust under rule 6 ¢f Order I of
the Code of Civil' Procedures 1968 (Central Act 'V of 1908).

(4) The vrovisions of this scction shall apply mutatis
mutandis to memoranda of oppeels, applicetions, petitions
and written statements.

Explanation—For the put pose of this section, a suit for
possession of immovable propoiiy wnd¢ for mesne profits
shall be deemed to be bascd g the 2o cause of action.

7. (1) Save as otherwise proviced, where the fee payable

of Market nder this Actdepends on i s ket v Jue of any property,

velue,Such value shall be determincd as on the date of presen-
tation of th: piaint.

(2) The market value of long in cvits falling under

section 25 (a), 25 (B), 27(«), 29, 30,37 (1), 3
48 shall be deemeg‘ to bgu..).. ) (1),37(3), 38, 45 or

(@) where the land is ryctwarj land—thirty times
the survey assessment on the land ¢
_ Provided thet, where the land forms pait of a sur vey
field and is not separately asscssed to revenue, the value of
:iHCh 1%9.1}t shall be deemed to b thi ty {imes su ch px"opor-
s} CSUT VUV 2535658, T10 1L o £ s Lars ¢ i
srfrr:re;y Iﬁll ‘Jf vey essessment ns L por ¢ boars ¢o the entire

"fffx alealt S IR RN PRI 14 which the

N D S I R A P S .
}"”4-2:'«1') 3 R . 'i; ?. A i i T ,‘Z ﬂ%‘;"z xzv {!f
2 Do - - ' v
70 L e b st lands.
. - ) .
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.t~ (b) where the land issituated inan estateas defined - * .
‘insubssection (2), of section 3 of the [Tamil Nadu] Estates> .
‘Land Act; 1908 ()[Tamil Nadu] ActI of 1908), not being:
‘4 land- of the description., ‘mentioned in sub-clzuse-(g):~
.and such estatz hes been takenover By the Government: = -
under the [Tamil Nadu] Estates’ (Abolitioit and Com—r =
‘versioninto Ryotwari) Act, 1948 ([Tamil Nac u] Act XXVI»
of 1948)—thirty times the land revenue payable on the .-
land .under section 23 of that Act; but if a ryotweri séttles2; .-
-ment has since been effected in’pursuance of section:22i -«
of that Act,inrespect of such land, thirty times the assess=; , =~
ment as so ﬁxed; ‘ e - DA R

- (¢) where the land is situated in an estate which:
became an estate under the Y Tamil Nadu] Estates - -
Land (Third Amendment) Act, 1936 ([Tamil Nadu] Act: =" "
XVIII of 1936)--thirty times the rent payable for the .. ‘
lands as fixed under the [Tamil Nadv] Estates Land -
(Reduction of Rent) Act, 1947 (] Tamil Nadu] Act XXX of
1947) ; : »

d) where the land is an ¢estate * as defined inthe
" [Tamil Nadu] Estates Land Act, 1908 (I, Tamil Nadu] ActI
of 1908)— - | | o

- (i) where separate peishkush is recorded in the
Collector’s register as payable for the estate—thirty time.
such peishkush ; e |

(ii) in any other case—thirty times the annual
‘melvaram realizable from the estate ;

, (e) where the land is 2 minor inam held under |
~ fnam title deed—thirty times the assessment as noted -
in the viﬂage ¢« B’ Register;

’ (f) where the land isin 2ninam village which is
not an “estate > as defined. in sub-sectiorn (2) of section 3 .
" of the I[Tamil Nadu] Estates Land Act, 1908 (I[Tamil Nadu]. - -
" ActT of 1908)—thirty times the rent payable in respectof it.-

L (2) where the land is a house-site whether assessed
“to full revenue or not, poramboke land, or is land not’
- falling within the foregoing description — its market valve, -

: 1These w;ifds were sﬁbstituted Mfcfxfy-the word “Madras” by t'hé; .
. Tamil Nadu Adaptation of Laws ' Order,1969, as amend=d by the . -
" Tamil Nadu Adaptation of Laws (Second _Amendment) Order; 1969,
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[(3) Notwithstanding anything contaired in sub-
section (2), the market val.. ~* I'nd, Muilding or garden
in the transferred territory shall, in cases of dispute, be
deemed to be te: times the difference between the annual
gross profits of such land, buiiding or garden where 118
capable of yielding annual prefits cnd he assessment, U
any, due to the State Government.]

Setoff or 8- A wiitten statement pleacing a sct off or counter
counter claim, claim shall bz chargeable with {ee in the same manaer as a
plaint.

. Documents 9 S.bject t>vhe provisions f the lest piececing section,

falling under @ document ©:.ling within two ¢r mcre descriptions in this
two or more Act shall, where the fees chorageable thercu ncer are diffe-
descriptions. rent  be chargeable only with the highest of such fees 3

Provided fpat, where one  of such desciiptions is
specinl and ancther gencral, the fue cha geable shall be the
fee appropricte to the special desc iption,

CHAPTER 11lI.
DETERMINATION OF FEg.

10. In every suit in which the fee payeble under this

Statement of Act on the plaint depends on the murket value of the

s‘:ﬁ,}gg&}g&gﬁ subject-metter ot the suit, the pleintll shall file with the

of suit and plaint, 2 stetement in the prcsgrzbcd form, of particuluss of

plaintiff’s valya- the subject-matice of the suit & nd his valuaticr thereof

tion thereof unless such particulars and the valvaion are contained in
the plaint.

.. 11, Where, in a suit instituted ie the High Court, in
to pgggsff%‘; i‘g which a feeis payable under this Act, any difference m:ises
the High Coprt, between the officer whose duty it is (o see that proper fee

is paid and any party as to the necessity of paying a fee or
the amount thercof, the question shall be referred to the
Taxing Officer who shall decide the same :

Provided that, if in the opinion of the Taxing Officer,
the question is one of general importance, he may refer it

1This sub-sec ior. was added by section 4(1) of, and the S
Schedule to, the Tamil Nadu (Transferred Territory) Exl:;m?ggrgf
Laws A, 1545 (Tami Nada At 22 of 19650,
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¥
g
ks '

,‘tc‘)é!the'Chief Justice of the High Court or such Judﬂge:f"“;:)r*(:f e
- Judges of the High Court as the Chief Justiceshall appoint, .

o eith'er genarally or specially in this behalf :

. Provided further that, when the case comes up for disposa)
before the court, the detision of the Taxing Officer may be

:  reviewed by the Court.

~ 12, (1) In every suit instituted in any Court other than Decision as to

- the High Court, the Court shall, before orde..:~ the plaint p,.,l;e‘;"feﬁsﬁ’,"-
to be roegistered, decide on the materials and allegations other Courts.

- contained in the plaint and on the materials contained in = |
the statement, if any, filed under section 10 the proper fes B
payable thereon, the decision being however subject to . -
review, further review and correction in the manner specified - o
in the succeeding sub-sections. . : DS

7 (2) Any defendant may, by his written statement filed .
- before the first hearing of the suit or before evidence is
- recorded on the merits of the claim but, subject to the
next succeeding sub-section, not later, plead that the subject-
matter of the suit has not been properly valued or that the _
fee paid is not sufficient. All questions arising on such ' -
- pleas shall be heard and decided before evidence is recorded =~ -
. vaffecting such defendant, on the merits of the claim. If. =~ * .
- the Court decides that the subject-matter of the suit has. ~ =~ =
- not been properly valued or that the foe paid is not suffi-
~cient, the Court shall fix a date before which the plaint .
- shall be amended in accordance with the Court’s decision .
and the deficit fee shall be ‘paid. If the plaint be not
.amended or if the deficit fee be not paid within the time:
~allowed, the plaint shall be rejected and the Court shall
. pass such order as it daciaa just regarding costs of the suit.

. " (3) A defendant added after issues have been framed
on the merits of the claim may, in the written statement
filed by him, plead that the subject-matter of the suit has

“not been properly valued or that the fee paid is not suffis

~ cient.” All questions arising on such pleas shall be heard

. and decided before evidence is recorded affecting such -

- defendant, on the merits of the . claim, and if the A Court -

 .finds that the subject-matter of the suit has not bes

- perly,valued or that the fee paid is not sufficient, t!
shall follow the procedure laid down in sub-sectic

-Explanation.—Nothing in’this sub-section shallz
efendant: added “as a“succéssor or a representativesin

st of a defendant: who .was:on record before:{ssu
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were framed on the merits of the claim and who had an

opportunity to file a written statement plcading that the
subject-malicr of the suit was not properly valued or that
the fee paid was not sufficient.

(4) (¢) Whensver a case comes up before a Court of
Appeal, it shall bs lawful for the Courl, eiiher of its own
motion or on the application of any of the parties, to con-
sider the correctness of any order passed by the lower

- Court affecting the fee payable on the plaint or in any other

proceeding in the lower Court and determine the proper
fee payable theroi.

Explanation.—A case shall be deemod to come before
a Court of Appeal cven if the appeal relates only to a part
of the subject-mattar of the suit.

(b) 1f the Court of Appeal decides that the fee paid in
the lower Court is not sufficient, the Court shall require
the party liable te pay the deficit fee within such time

-as may be fixed by it.

(¢) If the deficit fee is not paid within the time fixed
and the default is in respect of a relief which has been dis-
missed by the lower Cowrt and which the appellant sesks
in appeal, the appeal shall be dismissed, but if the default
is in respect of a relief which has been decreed by the
lower Court, the deficit fec shall be recoverable as if it were
an arrear of land revenue. |

(d) If the fec paid in the lower Court is in excess,
the Court shall direct the refund of the excess to the
party who is entitled io it.

(5) All questions as to value for the purpose of
determining the jurisdiction of courts arising on the
written statemeut of o defendant shall be heard and
decided before evidence is recorded affecting such (efen-
dant, on the merits of the claim.

Explanation.—In this section, the expression ¢ merits
of the claim ™ refers to matters which arise for determi-
nationin the suit, nof ,being malters relating to the
frame of the suit, riis-joinder of parties and eauses of
action, the jurisdiction of the Court to entertain or try
the suit or the fece payable but inclusive of matters arising
on pleas of res Judicata, limitation and the [ike,
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4o 13, Where a party becomes liable to pay additional Additional

;,f?eszttt:‘a;son of an issue framed.in the. suit, the. proyisfee.ofl,
810 H P : - Ly R et e s S
et tast foregoing section shall PPl tothe, Tty
 themodification.that Where the party fiable does.not pay;
- shall strike off the issue and ‘proceed to hear and’, decida;

- the other jssues in the case.: " RS T

~ determination and levy of such’additional fee . subject..t

’

* 14.°A" plaintiff who ' has: been called upon: to'payRelinduish

- additional fee may relinquishia part ¢f his clzim “agd:mentof
- apply:to have the plaint amended so taat the feé{:i)a%- ;g&figlqp of'
- would be adequate for the claim made in the plaintas: = .
. such terms as it considers just and shall'proceed to.heap!
- . and decide the claim made in ' the plaint as amended:
provided that the plaintiff shall not be permitted at‘.an§ ‘
- later stage cf the suit 1o add to the claim the part so.
- relinquished. -

- ! . .

... 15, Where fee is payable under this Act on a written Fee payable: .
statement filed by a defendant, the provisions of section OB Written
12 shall apply to the determination and levy of the Statements.
fee.payable on such written statemeat, the defendant
~concerned being regarded for'tke  said purpose as the
- plaintiff and the plaintiff or the co-defendant or the -

third party against whom the claim is made being

regarded as the defendant. e | »

16, The provisions of sections 10 to 14 relating to the Fee payable
dotermination and lovy of feco on plaints in suits shall On appeals, "
-apply snutatis mutandis to the determination and levy. of ete.
feein respect of a memorandum of appeal, cross objection -
or other proceeding in second appeal or in an appeal
under the Letters Patent. v T

- 17. The provisions of sections. 10 to 14 ; shall ‘a ply Fee payable
" mutatis mutandis to the determination and levy _()que,on petitions,
in respect of petitions, applications and other proceedings applicatious,
‘in Courts in the same way as they apply to the determi- °**: L
-nation and levy of fee on plaints in suits. e,
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Court-fee  18. (1) The High Court may depute officers to be

Examiners. designated Court-fee Examiners to inspect the records
of suboruinate Courts with a view to examine the correct-
ness of representations made to, and orders passed by,
Courts on questions relating to valuation of subject-
matter and sufficiency of fee in respect of proceedings
in such Courts,

(2) Questioas raised in reports submitted by such
Court-fee Examiners and relating to any suit, appeal or
other proceeding pending in a Court shall be heard and
decided by such Court ; and for the avoidance of doubt
it is hereby declared that in hearing and deciding a question
raised in any such report, it shall be lawful for the Court
to review an earlier decision given by the Court on the
same question,

Inquiry 19, For the purpose of deciding whether the subject-
commissid matter of a suit or other proceeding has been properly
- "valued or whether the fee paid is sufficient, the Court

may hold such inquiry as it considers proper and may,
if it thinks fit, issue a commission to any proper person
directing him to make such local or other investigation
as may be necessary and to report thereon to the Court.

Noticeto  20. In any inquiry relating to the fee payable on a
the State plaint, written statement, petition, memorandum  of
Overnment. gppeal or other document, or to the valuation of the
subject-matter of the claim to which the plaint, written

' statement, petition, memorandum of appeal or other
document relates, in so far as such valuation affects the

fee payable, the Court may, if it considers it just or necessary

to do so, .give notice to the State Governmeant ; and where

such notice is given, the State Goverpiaeat shall be
deemed to be a party to the suit or othir proceeding as

respects the determination of the question or questions

aforesaid ; and the Ccurt's decision on such question

or questions shall, wher it passes a d:cree or final order
in such suit or proceeding, be acemed :o form part of
such decree or fina! order.
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| GHAPTER IV. |
* COMPUTATION OF FEg.

. 21, The fee pvayablo undez this Act shall be determined Fee how
or computed in accordance with the provisions of this feckoned.
e ﬁhapter, Chapter VI, Chapter VIII am Schedules I ‘and

N fow
SRy

1[21-A In the determmatxon or -,omputatlon of the Fee tobe
amount of fee payable under this Act, any fraction. of fgfggg;’d t“’
- five naye Paise iess tnan iwo and a half naye Paise shall be mulup]eegf :
disregarded and any fraction of five naye Paise equal five naye paiisi,
to, or. exceeding, two and a half naye Paise shall 'be o

: regaxdod as five naye Paise.]

22, In a suit for money (ineludmg a suit for daniagen Su;ts for
or compensation, or atrears of. maintenance, of annuities money
or of other sums payable periodically), fee sha.ll be com- ey
putcd on the amount claimed. T e
g 2[Explanatzon,—-—For the - purposos of this section,
"the expression *suit for money’ shall, in “respect of the .
transferred territory, also include suits for rent, ‘pattom,;
- michavaram, adukkuvathu, Jenmlkaram, or other dues
. ofahke nature] | it T

I -computed as follows. e P
e (@) In asuit for matntenance, on the amount-:c i
to be payable for one yeary . .°

| (b) in a suit for enhance iment or rednotlon of: mamte- i
nanoe, on theamount by which the annu*lmamtenanoels
| sought to be enhanced or reduce ced ;

v‘? : - "*& .

B lmnder section 12 (1) 4%) ontho Tamﬂ Nady Commerclal Cl'ops} Lo

“‘Assessment Act, 1976 (President’s Act 5 of 1976), the. commergial -~ -
cro  assessment payable under 'the'said Act shall not be desmed! .

. e land revenue for the pvu-pocc “of calculating court-fees under*‘

tbls Act, |

: #,1. This section was inserted, by section 2 of, and the Schodule{i L
to, the . Tamil Nadu Coinage (Alteratxon of Referonces) Act, 1950 o

: (TamllNadu Act 9 of 1960). € ;o

.. 'This explanation was added - by section 4 (1) of, and the',

- Second Schedule to, the Tamil Nadu (Transferred Territory) Exten-’ :
sion of Laws Act, 1965 (Tamil Nadu Act 22 of 1965), Cesifh
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(c) in a suit for annuities or ofher sums payable
periodically,on five times the amount cluimed to be pay-
able for one year;

- Provided that, where the annuity is pavable for less
than five years, 1he fee shall be compuied on vhe aggregate
of the sums payable; -

Provided further t hat a suit for enhancement of mein-
. tenance shall beinstitutec in a Court which will have juris-
- diction to receive a suit for maintenance at the enhanced
rate claimed and one for reduction of maintenance shall be
- instituted ina Court which will have jurisdiction toreceive
- a'suit for maintenance at the rate which is sought to be
reduced. ‘

Suits for  24. (1) In a suit for movable proverty other than
pr&%\;a?;e documents of title, fee shall be computed-—

Iiy.

B (@) where the subject matter has a market value; on

such value; or

. (b) where the subject matter has no market value,
on the amount at which therelict sought is valued in the
plaint.

(2) (@) In a suit for possession of documents of title,
fe€ shall be computed onone-fourth of t b smoun’ or of the
market value ofthe property secired by thedocument—

. (i) where the pluint alleges deniatof the plaintiff’s
title to the money or the property sceured bvihedocument
or |

(i1) wherean issuzisframed repordi ng the plantiff’s

title to themoney or Lhe property scoured by the docyment ¢

Provided tlat where the ellegation in (he plaint cr
the issue framed relotes onlyto o portion of the amovnt or
property, . fee shall be computed on onc-fourth of such
portion of the amount or on one-fourth of the market
value of such poition of the property.

(b)Y In asuit {or possession of decvments ef titde
where the plintift’s (1o 10 the moncy ot the preperty
secured by ihedocumentisnot dentcd, fel sholl ke oc mpy.
tedonthe amouniat whichthereliel s u o is volued mihc
plaint.

)
:
3
-
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. Explanation—The expression “document of title” .

means a document which purports or operates tocreate;, .. ¥

declare, assign, limit or extinguish, whetherinpresentorin™ -

- future, any right,title or .interest, whether vested or - . ¢
~ contingent,in any ptoporty. : :

e e AN
Ciaek ; VA

s

' 25, Inasuit for a declaratory deeree or order, whether Suits for |
~with-or without consequentialrelief, not falling under declaration. .
- section 26— ' . | ,

_ (a) where the prayer is for a declaration and for
possession of the property to which the declaratic n relates,
fee shall be computed on the market value ¢ the property
or onrupeesthree hundred, whichever is higher ; ‘

(b)) where the prayer is for a declaration and for

~ consequential injunction and the relief sought is. with
reference to any immo vable property, fee shall be compu-
ted on one-half of the market value of the propertyor on
rupees three hundred, whichever is higher ; E

| (¢) where the prayer relatesto the plaintiff’s exclusive
right to use, sell, print or exhibit any mark, name, book,
picture, design, or other thingand is based on an infringe-
ment of such -exclusive right,fee shall be computed -on the
" amount at which the relief sought is valued inthe plaint
or onrupees five hundred, whichever ishigher; o

o d) in other cases,” whether the subject-matter of -
the suitis capable of valuationor not, fee shallbe computed ... .-~
. onthe amouant at which the relief sought is valued inthe = = -
~ plaint or onrupees four hundred, whichever is higher. . . -,

b}

" 26. In a suit for a teclaration in regerd to the Vahdlty Adoptii;h' .
or invalidityof arcdnopticnorthe factum of an:adoption, | suits, -
fee shall be payable at the following rates:— . A

"(i) Ina District Mun-~ Rupees fifty.

) sif’s Court. - KT E

- (ii) In the City Civil Rupees one hundred - ifiithe
" "Coutt; Madras, or  market value ofthe property ©
' ~ .aSub-Court or a. . involved in or affected by
- . District Courts . the relief is Rs.10,000 or -
M 7 less and rupees five hiindred
. ifit isabove Rs. 10,000. ..

. (iii) Inthe High Coust. Rupees five hundred. '

A
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,  27. In a suit ‘or injunction— .
Suits for injigx:]- - (@) where the relief sought is withreference to anyim~
o movable property, and *

(i) where the plaintiff alleges thet his title to the
property is denied; or

T (ii) whereanissue isframed regarding the pl’aintiﬁf’s
title to the property;

- fee shall be computed on one-half of the market value of
' the property or onrupeesthree hundred, whichever is

higher ;

(b) wherethe prayer relates to the plantiff’s exclu-
sive right to use, scll, print or exhibit any mark, name,
book, picture, design or other thing andis based on an
infringement of such exclusive right, fec shall be computed
on the amount at whichthe relief scught is wvalued in
the plaint or on rupees five hundred, whichever is higher ;

(¢) in any other case; whether the subject-matter of
the suit has a market valuz or not. fee shall be computed
onthe amount at which: he reliet scught is valued in the
plaint or on rupeesfonr hundied, whichever is higher.

28. In a suit for pcssession or joint possession of trust
uits relating property or for a declaratory decree, whet her with or wit h-
fo trust pro- oyt consequential ielicl inrespect of it, between trustees
Perty. or rival claimants to the office of trustee or between a
trustee and a person who has ceased to be trusiee, fee shall
be computed on one-fih of the merket velue of the
propertysubject to o maximum fee of rupeest wo hundred
or where the property has mo market valuz, on rupees

one thousand ;

Provided that, where the property dees not have g
market value, value for the purpose of determining the
jurisdiction of courts shall be such ameunt as the plantiff
shall state in the plaint. ‘

Bxplanation.—For the purposs cf this section, property
comprised in a Hindu, Mustim or cther religious or chariss
able endowment shall be Jeermedtobe rrust mrorer van 3

the manager 7 "y osuoh veopertw shall Be Jaemad D,
the tu~ e tharecs,

)
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29Ina suif for possessioh 6f immovable propert undei;"; -
' séction 9 of the Specific Relief Act, 1877(Contral Act Iof Sitsfor

1877), fee shell be computed ‘on one-half of the market under th
- value of the property or on rupees two hundred, which< Specific’

.“/

30, Ina suit for possession of immovable propéftYnots co ot
. otherwise provided for, fee shall be comnputed on the mar- pgém‘}}f,
ket value of the property or on rupees four hundred; whi %;?; oths

. ever is higher.

- 31, In a suit relating to an ‘easement, whether by* thésyics
_ dominant or the servient owner, fee shall be computed on relating to
" the amount at which the relief sought is valued inthe plaint; easem
which amouni shall in no' case beless than rupses thice:

X

- =Provided that, where compensztion is -cloimed ;besides
- -Other relief relating to such easement, fee shall be paid‘on
- the amount claimed as compensetionin addition tothe fée’ -
.~ payable oo such othet relief. . S e

) s [

32, In a suit to enforce a right of pre-emption, fééf'lgﬁ;‘llfhé‘émﬁt’i g
‘be computed on the amount of the consideration. for the,Suits..
_sale which the pre-emptor secks to avoid or on the market ,

“value, whichever is less.

SR

H

13, (1) In @ suit to rec(?ver the money due on 2 mort- rstiittgn o
. \ . - v relating
828 fee shallbe computed onthe amount claimed.  morteages, |

. Explenation.—It is immate;iaithat sale of the moﬁgaged'- o
- property is not prayed for. o ime

| (2) Where, insucha suit, the holder of a prior mort-
- gage or chargeisimpleaded and he prays in his written state-
ment that the amount due on his mortgage or charg. be
determined and that the decree contain a direcu.™ for the,
payment of such ameunt to him, fee shall be payable on
the written statement computed on the amount claimed §

- Provided that, where the holder of the mortgag_ev or chargs
~ has paid a fee in 2ny other proceeding on the cleim to which -
his written statement relates, credit shali be given for the fee T

. paid by himin such other proceeding. i
- * See now the Specific Relief Ag’t, 1963 Central Act 47 of 1“3. -
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(3) Where, in such a suit, the mortgaged property i8

. sold and the holder of a prior or subscqueni mortgage or
“ charge applies for payment to hixa out of the sale proceeds
- of the amount due on his mortgage or «horge, such bolder:

of the prior or subsequent mortgage ov charge shallpay cn
his applicrtion @ fee computed on the ¢movot cloimed

by him:

Provided that, where such nolder of the mortgage or
charge is a party to the smt in which the sale wos held and
has paid fee on ihe written statement filcd by himin the
suit, no fec shall te payable by bim on the applicetion for
payment out of the sole Procoeo.:

Prcvided further thet, where the holder of the morts
gage or chargc, riot being a party to the suit in which the
sale is held, haspaid a feein any olher procecding on the

claim to which his application relotes, crenit shell be given

for the fec paid by him in such other procecding.

(4) In 1 suit by 2 co-mortgagee for the bonefit of hyme
self and the other co-mortgagees, "¢ vhall be computed
on the amount claimzd on the entire mortgnge: |

Provided that, where a co-martgagee impleaded as
defendant in such suit claims on the eatire mortage a larger
sumthan is claim:d inthe plaint, tlie diffsrence brtween the
fee computed on the entire sum efrimed insuchdefendant’s
written stetement and the  fee computed  on the entire
sum claimed in the piosint shall be payble on the written
statement.

Explanation.—Mothing in this sub-section shall be cone
strued as affecting the law of limitation,

(5) @ In 2 suit by a sub-morigages, to recover the
amount climed on the sub-mortgoge by sale of the
mortgagee’s interest in the mortgaged proyorty, fee shall
be computed on the smount cliimed wnder the sube
mortgage. :

: (b) Ina suit by a sub-mortgagse, if the prayer is for
the sale of the property mortgaged to ihe ori g motigages
and the original nmor! ghagorisalsoimpl-aded as a defondang
fee shall be computed wn the entire atnount clrimed on the’
originel mortgage which is sub-moitgs, L ¢4 him,

(6) Where the holder of a yprior c¢r  subscquent
mortgage or charge is impleaced in o suit by a zo-mort gagee
to which sub-sectior {4} epplies, or in 2 suit by 4 sube
mortgagee to which sub-section (5) applics, ths provisions
of sub-sections (2) and (3) shall apply uutatis mutandis
to a wiitten statement or an applicttion filed by such
holder of mortgage or charge.
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- (7) Where the original mortgagee who is impleaded -
in a suit to which the provisions of sub-section (5)(b) apply
~-claims on the mortgage sub-mortgaged by him a larger
‘amount than is claimed in the plaint, the provisions of

sub-section (4) shall apply mutatis mutardis to the written , |
statement of such mortgigor. P o

~ (8) In a suit against a mortgagee for redemption
of a mortgage, fee shall be computed on the amount due -
on the mortgage as stated in the. plaint or on one-fourth of

the principal amount secured under the mortgage, which-
ever is higher;

Provided that, where the amount due on the mortgage
is found to be more than the amount on which fee has been
paid by the plaintiff, no decree shall be passed until the
- deficit fee is paid.: i

“Provided further that, in the case of a usufructuary
or anomalous mortgage, if-the plaintiff prays for
redemption as well as for accounts of surplus profits, fee

shall be levied separately on the relief for accountsas iy . .« - |
a suit for accounts. . |

(9) In a suit by a mortgagee to foreclose the mortgage

‘or, where the mortgage is made by conditional sale, to have
the sale declared absolute, fee shall be computed on the
amount claimed in the plaint 'by way of principal and
~interest. _. - - | L

34. (1) A suitbyalandlord for recovery of possession Suits ~ relatins

“~of property transferred by way of kanam-kuzhikanam shal] to kanams. 1

= be deemed to involve the reliefs of redemption and o
ejectment, and fee shall be levied in respect of each of

. the reliefs; that is to say, c¢n the kanarth m in respect

- of the relief of redemption and on one year’s michavaram

" orrent in respect of the relief of ejectment. o

" () Ifin any such suit,,aﬁéﬁfé}bf michavaram or _r,e_g'f":”;’ SN
- 'ordamages or both are also sought to be recovered, fee shall-+ =7
. be levied also on the amount of such arrears or damages ot
both: | e o

Fd

.1 The words and figures “under the Malabar Tenancy- Act,
19297 were- omitted by section 4 (1) of, ard the Second Schedule
. to, the” Tamil Nadu (Transferred Territory) Extension of Law" -
- Act, 1965 (Tamjl Nadu Ac: 22 of 1965.) : |

125-3—32

L]
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Provided that, where the plaintiff seeks to set off the
kana:thau. and the value of the improvements due by him to
the defendant against arrears of michavaram or rent due to
him, fee shalt be levied only on the balancs claimed ; and if
the amount ascertained to be due to him axceeds the amount
as estimated vy the plaintiff, no decree shall be passed until -
the difference between the fee actually paid and the fee which
would have been payable had the suit comprised the whole of
the amount so ascertained is paid. If the additional fee is

: not paid within such time as the Court may fix, the decres
] shall be limited to the amount to which the fee paid extends.

{(3) Notwithstanding anything contained in sub-
sections (1) and (2) , in respect of the transferred terri-
tory, in a suit for gjectment of a kanam holder or a tenant
who has a right to permanent occupancy, or is enjoying
under a pernctual leass or under a lease for a term
exceeding 25 year, fee sh: 1l be conputed according to
the market value of the subject matter.)

Suits for 8. (1) In a suit for accounts, fee shall be computed on
actounts. the amount sued for as estimated in the plaint,

(2) Where the amount payable to the plaintiff as ascer-
tained in the suit is ir excess of the amount as estimated in
the plaint, ro dccree directing payment of the amount as so
ascertained shall be passed until the difference between the
fee actually paid and the fee that would have been payable
had the suit comprised the whole of the amount so ascertai-
ned, is paid. If the additional fee is not paid within such time
as the . Court may fix, the decrec shall be limited to the ;
amount to which the fee paid extends, : :

_ (3) Whercin any such suititis found thatany amount
is payable to the defendant, no decree shall be passed in his
favour until he pays the fee due on the amount,

. Suitsfor 36, (1) In a suit for dissolution of partnership and

d‘;i‘:-lt‘xﬁ??hi%f accounts or for accounts of dissolved partnership, feg shall

"be computed on the value of the plaintiff’s share in the
partnership as estimated by the plaintiff.

! This sub-slect'ion was added by section 4 (1) of, and th
Second Schedule to, the Tamil Nadu (l‘ransfgrred ’Tcrritoryg
Exiension of Laws Act, 1965 (Tamil Nadu Aci 22 of 1965),
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< 7(2) Ifthe value of the plaintiff’s share as ascertained in<

~_the suitexceeds the value asestimated in the plaint,no deciee; -

..~ or where there has been a preliminaty decree,no final decree,
‘shall be passed in favour of the plaintiff, no payment shall be

- made out of the assets of the partnership and no property
shall be allotted as for the plaintiff’s share, until the differ- -

“ence between the fee actually paid 4nd the fee that would |
have been payable had the suit comprised the whole of the
value so ascertained, is paid. : )

‘ (3) No final decree shall be passed, no money shall

be paid and no allotment of property shall be made infavour
.of & defendant in any such suit as, for or on account of,
~his share of the assets of the partnership, until the fee compus
ted on the amount or value of his share of the assets of

the partnership is paid. -

~ 37. (1) In a suit for partition and separate possession of partition
a share of joint family property or of propertv owned, suits.
jointly or in common, by a plaintiff who has been excluded
from possession of such property, fee shall be computed
on the market value of the plaintiff’s share.

(2) In a suit for partition and separate possession gf
joint family property or property owned, jointly or cin
common, by a plaintiff who is in joint possession
of such properiy, fec shall be paid at the following
rates:-— | .

When the plaint is preseanted tc—
(i) a District Munsif’s ~ Rupees thirty,
~ Court. | | |

(ii) the City Civil Rupees thirtyif the value of

Court, Madras, plaintiff’s share  1is .
or a Syb-Court Rs. 5,000 or less; e e
or -a District : ‘ ‘ ‘

. Coutt.

Rupees onc ht ndred if the
‘value is above Rs. 5,000
but below Rs. 10,000 ; and

Rupees two hundred if  the -
- value is Rs. 10,000 ; and
above ‘
~-(iii) the High Court. = Rupeesthree hundred.

125-3—32A
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(3) Where, inesair faliing uacer sub-section(d) or
sub-scction (2), & acfincant claims palnion and separate
possession of his shaie of tiae property, fec shall be payable
on his writien stat.ment computed on hall'i he market value
of his share or at hall the rates specificd insub -section (2),
accordingassuchdcetendant has been excludcd from posses-
sion or is 1n joiat possession,

(4) Where, in a suit falling under sub-scction (1) or
sub-szction (2), 1 ke plaintiff or the acfendant seeks cancel-
lation of decree or other document of the nature specified
insectiu.. 40, separate fec shall be payable on the relief of
cancellation inche wianner specilica 1n that scction.

Suits for ~ 38. Inasuitfor joint possessionof joini family property

joint or of property owned, jointly or in commen, by a plaintuff

possession. who has bzen excluded from possession, fee shall be com-
puted on the markst vaiue of the piaintifi’s share.

Administration  39. (1) Inasuit for the administration of anestate, fee
suits. shall be levied orn the plaint at ti> rates specified in sec-
tion 50. '
| (2) Where any amount or share or part of the assets
: of the estate is fcund due to the plaintiff, and the fee com-
puted onthe amount or the market value of such share or
part of the assets exceeds the fee paid on the plaint, no
payment shall be made and no deciee directing payment of
“money or confirming title to such sharc or part of the
-assets shall be passed untilthe difference between the fee
actually paid e nc ithe fee computcd on the amount or value
of the property’ is paid. -

(3) No payment shall be made, no decree directing
payment of money or confirmingtitletc any share or part
of the assets of the estate shall bz passed 1in favour of a

‘defendant ina suii {or administration, unifil the fee com-
puted on theamountor value of suchshare or part of sueh
assests is paid by such defendant. ‘

(49 In computing the fec payable by a plaintiff or by
a defendant under .sus-section (2) or sub-section (3),
credit shall be given for the fee if anv mnaid by such

plaintiff or by suciv defendant 1n any, ther proceeding in

respect of the claim on the basis «f which such amount
or share or part of the asgets of the es ate becomes due
to such plaintiff or to such defeniant.
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40,',.(1) In a suit for cancellation of a decree for Suits for - -
money or other proporty having a money. value; or other cancellation

document which purports or operates t> create, declare, of decrees, .

assign, limit or extinguish; whether ip present or in future " . |

~any right, title or interest in money, movable or

immovable property, fec shall be' computed on the value = .
. of the: subject-maitcr of the suit, and such value shall be G
- deemed to be— |

: _ if'the whole decree or other document is sOu%ht, :
-~to be cancelled, the am>unt or value of the property for -
. which the decree was passed or other documen: was. | .
executed ; ~ I '

5 ‘.‘“if"a part of the decree or other document is .
;. -sought to be cancelled, such part of the amount or value.
- of the property. T ST

. ..(2) If the decree or other document is such that the ~ =~
liability under it cannot be  split up and the relief . = ~

claimed relates only to a particular item* f property |
belonging to the plaintiff or to the plaintiff®s share in any
~such property, fee shall be computed on the value of such .
property or share or on the am>unt of the decree,
whichever is less. o | -

Explanation.—A suit to set aside an award shall be = - -
deemed to be a suit to sct aside a decree within the mean-
- ing of this section. - -

41. (1) In a suit to set aside an attachment by a Civil Suits to
or Revenue Court of any property, movable or immovable, 3¢t 8%ide
or of any interest therein or of any interest in revenue,or to e, ’
get aside an order passed on an application made to set aside
~ the attachement, fee shall be computed on the amount for
.~ which the property was attached or on one-fourth of the

market value of the property attached, whichever is less.

(2) In a suit to set aside any other summary decision'
or order of a Civil or Revenue Court, if the subject-matter -
- of the suit has a market value,. fee shall be computed on
one-fourth of such value, and in other cases, fee shall be
payable at the rates specified in section 50,
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(3) Where,inasuit falling under sub-scction(l) or
sub-section (2), 2 defendant claims partiion’and separate
possession of hit share of the propertysice shall be payable
on his writicn statement comput<d on hall'i he market value
of his share or ai half therates specilied 1n sub -section (2), | |
accordingassuchdefendant has been excluded from posses- |
sion or is in joiu! possession.

(4) Where, in a suit falling undcr sub-section (1) or
sub-szction (2), 1 hz plaintiff or the defendant secks cancel-
lation of decree or other document of the nature specified
insection40,separate fee shall be pavable on the relief of
cancellationinthe manner specificd inthat scction.

Suits for  38. Inasuitfor joint possessionofjoint family property

joint or of property owned, jointly or in common, by a plaintiff

. bossession. who has bzen excluded from possession, fee shall be com-
puted on the market value of the plaintifi’s share,

Administration  39. (1) Inasuit for the administration of anesiate, fee
suits. shall be levied on the plaint ai ths rates specified in sec-
~ tion 50. '

(2) Where any amount or share or part of the assets
of the cstateis found due to the plaintiff, and the fee com-
puted ontheamount or the marke; value of such share or

- -

part of the asseis exceeas the fee paiz on the plaint, ne
paymens shall v ciccandno deoree citeciing payment of
MONSY of vonlirming ile 1y such share or part of the
assets shall be passec untilihe aifirence berween the fee
actually paid and the iee computed on the amount or value
of the property is paid. ,

(3) No payment shall be made, no decree directing
payment of money or confirming (itle to any share or part
of the assets of the cstate shall b: passed in favour of a
defendant ina sunit for administration, until the fee com-
puted on theamountor value of suchsbure or part of sueh
assests 15 paid by such defendani. - o

(4) In computing the fee pavable by a plaintiff or b;
a defendant under su -sectici (2; or Sub-section (3)'{ J
credit shall be given for the fee if any paid by sucﬂ
plaintiff or b, sich defendant in a 1y ther proceeding in
respect of the claim on the basis «{ which such amount
or share or part of tue asgets of the es ate hecomes due
to such plaintiff or to such defendant.

~2
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(e) forestablishingor disprovingaright ofoccrpancyy
fee'shall bz I2vied on the amount of rent for the immovable
property to which the suit relates, payable for the year
next bxfore the date.of presenting the plaint.

. (D Inasuit for :ecoveryof immevable nropertyfroma .
tenant including a tenant holding over after the termina-
' tion of a tenancy, fee shall be camputed on'he premiym,
if any, and on the rent payable for the year next beforelg?e
date of presenting i he plain!. ’ '

Explanation.—Rent incluces also camages for use and
occupaiion payable by & tenant holding over.

(3) In an appzal from a suit to contest a distraint
under sectioa 93, suh-secticn (1) or sub-sec ion (2), of .

. th: YTamil Nadu] Estates Land Act, 1908 (}Tamil
Nadu] Act I of 1908),0: to contest the right of sale
under section 112 of that Act, fee shall be chargsd on the
amount of the arrears for which the distraint hes been -
made or the sale is propose? *o be held. '

44, (1) In a suit for mesne profits or for immovable Suits for
property and mesne profi's, fee shell in respect of mesnp_mesfne_ :
profits be computed, where ths amount is stated approxi-ProH!s.
mately and sued for,onsuchamount. Ifthe profitsascei-

tained to be Gue to the phintifl are in excess of the profits.
~ as approximately estimated and sued for, no decree shall be.
- passed until the diff:rence between the fee actually paid | -
and the fee that would have been payable had the suit -
- comprised the whole of the profiis so ascerteined is paid,

~ . S
A L

. : o . /
- (2) Where adeciee directsanenquiryastothe mesne. -
profits which have accrued onthe property; whether piior- -~ =
~ or subsequent to the ins itution of the suit, no finaldecree ..
“shall be passed till ihe diflertence ‘between the fee aciually
~paid and the fee which would have been payable had the -
suit comptised the whole of the profitsaccrued due till the- ..
‘date of suchdecree ispaid. & " A RTRE I
11hese ‘words were substituted for 1he word ‘“Madras’ by =
the Tamil Nadu Adaptation of Laws Order, 1969, as amended _
by the Tamil Nadu Adaptation of Laws (Second Amendment)
."  Order, 1969. - - : _ ‘
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(3) Where, for a period subsequent to the date of the
deeree or final deciee, such decree or final decres directs
payment of mesns profiis at a specifiedrate, suchdecree
or final decree shall not be executed untilihe fee computed
on the amount claimed in execution has been paid.

. 1 - ¥ “ - . . :
Suits for the . 1;44 A. In respect of the lranifengd territory, in al

interest of suit for the intcrest of an assignee of land revenue, fee shal

assignee of be computed ¢t ten {imes his gross profits as such for the
land revenue. year next before the date of presenting the plaint.]

-Suits under the . 45, Ina suit under secticn 14 of the 2[Tamil Nadu]
2”%‘3‘1 Nad“g Survey and Boundaiies Act, 1923(3[Temil Nacu] Act VIII

| Bof,fggi‘}‘eb of 1923), fee shall be computed cnone-half of the market
Act, 1923. value of the property affected by the ceterminaticn of the

boundary or on rupees three hundred, whichever is higher.

o S“;:li tlo al:"r 46. In a suit to al:er or cancel any entry in a register of
L regaod the names of proprietors of revnete-paying estate, the fee
| " payble shall be fifteen rupees.

Suits relating ~ 47. In a suit for relief under section 14 cfthe Religious
- to public Endowments Act,1863 (Central Act XX ¢f 1863),or under
matiers. section 91 cr section 92 of the Cede of CiviiProcedure, 1908

(Central Act Vof 1908),the fee payable shall be fiftyrupees.

Interpleaqer 48, (1) In an in‘erpleader suit, fee shall be peyble on
Vunis.the plaint at the rates specified in seciion 50.

(2) Where issucs are framed as between the claimants
fee shall be payable computed on the amount of the debt’
or the money or ‘he market vzlus of other property
movable or immovable,which fcrms the subject -matter of'
the suit. Inlevying such fee, credit shall be given for the
fee paid onthe piai;and the balence of the fee shall be
paid inh equal shares by the claimants who cliam the debt
or hthc sum of money or the property adversely to each
other.

L 1TkLis gcction was ‘nserted by section 4 (1) 61', and the s::cr
Schedule to, the Tamil Nadu (Transferred Territory) Extensigg
of Laws Act, 1965 (Tamil Nadu Act 22 of 1965). *

2Thesc words were sabstituted for the word ““Madras® by
Lhe g_!an}ﬂ Nfcli\? {\dx)tmon of Laws Order, 1969, as amended
y the Tamil Nadu Aduptation of Laws {Second A :
Order, 1969. ‘ mendment)

e a5 A b
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(3 Value for the purpose of determin'ngthe jurisdie:
- *tion of courts shall be the amount of the debt, o the sum SRR
~ of money or the market value of other property to which A
- the suit relates. L -

.49, In third party proceedlings; fee shall be levied O Third
one-half of the value of the contribution or indemnity party - -
claimed against a third party or- against & co-defendant Proceed- -
if a claim is made against him ¢ - Ings.

Provided that, if the suit ageinst the defendant who has

filed the third party notice is dismissed, wholly or in-part,
he shall be entitled to a refund of the whole or a propor-
tionate part of the fee paid by him. T

Explanation.—The provisions of this secticn shall also
apply to counter-claims made in third¢ party prcceedings.

50. In suits not otherwise provided for, fee shall be.Suits not

. payable at the followingrates i — other_\(;lvise_
(i) In a Revenue Court  ..Rupees fifteen. - providea
(i) In a District Munsif’s Rupees thirty. |
Court. |

(iii) Inthe City CivilCourt, Rupees thirty if the
Madras, or a Sub-Court, value of the subject-
or & District Court. - meatter is Rs. 5,000 -

- or less ; rupees one
hundred if the value is above
Rs. 5000 but below Rs. 10,000 ;
and rupees two huncred if the
value is Rs. 10,000 and above.

(iv) Inthe High Court .. Rupees three hun-
‘ dred. )

51. The fee payable under this Act ona memorandum Fee on
of apppeal against an order relating to compensetion under memoran-

any Act for the time being in force for the acquisition of gg;ne‘,ﬁf
‘property for public purposes shell be computed on the against
cifference tetween the amcunt ewarded and the amount order .
claimed by the appellant. - ; _1;1;:;% -tjo_;. e

: ~ sation. .
, 82, The fee payable in an appeal shall be the same Appeals. 1. -
.asthe feethat woula he pavablein the Court of first instance
on the subject-matter of the appeal ; : o
Provided that, in levying fee on @ memorandum of
9.15pea1 ageinst a final decree by a person whose appeal
against the preliminary decreo passed by the Court of
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first instance or by the Court of appealis pendihg; credit
shall be given for the fee paid by such person in the
appeal aginst the preliminary decice. o

Explanation (1).—Whether the appeal is against the
refusal of & relief ¢r against the grant cof 1 he relicf, the fee
payable in the cppeal shall be the same os the fee that
would be payabl: onthe reliefinthe Court of first instance.

Explanation (2)—Costs shall not be deemed to form
part of i he subject-maiter of the appeel except where such
costs form themselves the subject-maiter of ithe appeal or
relief is claimed «s regards costs on grevnds edditicnelto,
or independent of, the relief cliimed regarding the meain
subjact-maiter in the suit.

Explanation (3. —JIn cliims which include the award
of intzrest subsequent fo the instituiicn ¢f the svit the
interest accrued curing the pendency of the svit till the
date of decree shall be deemzd t¢ be part of the subject-
matter of the appeal excopy vwiwsw such interest is relin-
quished.

Explanation (4}.—Where the relief prayed for in the
~appeal is cifferent from the relief prayed for or refused
in the Court of first instance, the fce payable in the appeal
shall be the fe: that would be payable in the Court of
first instance on thc rzlief prayed for inthe appeal.

 Explanation (5).-—Where the markst value of  the
subjzct-matter of the appeal hes io be ascerteined for the
parpose of computing or determiningthe fee payable, such
markst value shall be ascertained asonthe date of presen-
tation of the pliint.

CHAPTER V.
VALUATION Of Su:rs.

Suitsnot  53. (1) In a suit asto whose value for *he purpose of
otherwise determining the juriscic ion of courts, specific provisicn is
provided ,, ¢ ot herwise made in this Act or in any cther law, value
for that nurpose and value for the purpose of computing
the fee pay.ule under this Act shali be the sotie.

(2) In a sulr whire {ee is payable vnor this Aci ot
a fixed 1aie, the value for the purpose of Cetermining
the jurisdictioncf covets shall be the market valie or where
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it is not possible to esiimaie 1t at a money value such
amount as the plaintiff shall state irithe plint,

2
*

54. (1) Notwithstanding anything contained in section Procedure
99 of the Cace of Civil Procedure, 1908 (Central Act V of Whete -
1908), an objection that by reason of the over-valeation ffi:ﬁ‘;g” Ty
or under valuauon of a suit or appeal, a Ccurt of first onappeal -
instance or lower appellate Ccurt which had not jurisdiction or revision
~ with respect to the suit or appeal exercised. jurisciction that a suit-
. withrespect thereto shall not be entertaincd by anappellate 2., 2PP eal

Oom‘t, unless — , ‘ L;?;eiglty: L
(a) the obj:ciion was teken in the Court of first Yalued for

5 e I tional . - '
framed and recorded, or in the lower appellaie_Cou‘rt:‘iyn purposes. -

the memorandum of appeal to that Court, or

~ .

| (b) the appellate Court is safisfied, for reasonstobe. .- -

~ recorded byit in writing, that the suit or appeal wasover-

- valued, or under-valued and that the over-valuation or-
under-valuation thereof has prejudicially aflecied the

disposal of the suit or appeal onits merits. - s

(2) If the objection was taken in the manner men-
tioned in clause (@) of sub-seciion (1), but the appellate =
Court is not satisfied as to both the matiers menfioned T
in clause (b) of that sub-seciion and has befoie it the ' |
materials necessary for the determinztion of the other
grounds of appeal to itself, it shall cispose of the appeal
as if there had been no defect of jurisc.iciic ninthe Court
of first instance or lower appellate Court.

(3) Ifthe objection was takeninthat manner and the
appellate Court is satisfied asto boththose matters and has
- not those materials before it, it shall proceed to deal with
the appeel under the rules applicable to the Court with

respect to the hearing of appeals ; but if it remands the
" suit or appeal, or frames and refers issues fer triel, or
requires adcitional evidence to be taken, it shal' direct its
order to & Court compeient to entertzinthe suit or appeel.

(4) The provisions cf this seciicn withiespcet tc wn
appellate Court shall, so far asthey can be macc up, Yicebl:
apply to a Court exercising revisional juriscicticn vnccr
section 115 of the Code of Civil Procecure, 1908 (Centre.]
Act V of 1908), or other enactment for the time being ir
force.
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Applica-

CHAPTER VL

PrOBATE:, L.ETTERS OF ADMINISTRATION AND
CERTIFICATES OF ADMINISTRATION.

55. (1) Every appl cetion for the grant ¢f probete or

tion for |atters of adminis. 1o fon shadt pe aeecitpanice by « valua-

probate or
letters of
admunis-
tration.

Levy of fec.

ion of the estate incuplicate inthe formset forth in Part J

of Schedule 111,

(2) On receipt of such application, the Court shall
send a copy thereof and of the *[valuation to the Collector]
of the district in which the estate is situated, or if the
estate is situated in more than one district, to the Collector
of the district in which the most valuable portion of the
immovable property included in the estate is situated.

56. (1) The fes chargeable for the grant of probale

~or letters of administration shali comprise —

a fee at the rate or rates prescribed in Article 6 of
Schedule I, computed— '

(a) where the application is made within one year
of the date of death of the deceased, on the market value of
the estate on such date ; or

(M) where the application is made after the expiry
of one vear from such dawe, on the market value of the
estare «  he date of the application

_Provided that property held in trust not beneficially
or with general power to confer a beneficial interest shail
not be liable to any fee under this chapter.

Explanation.-——Any member of a joint Hindu fami

a . amily
governed by the Mitakshara Law who applies for probatg
or letters of admtmgtrafion in respect of the estate of a
deceased member of the joint family shall pay a fee on

the value of the chare in the joint property which the

deceased would have received if o partition of the property
had been made irnmediately befurz his death. =

1 These wards were substituted for the words .

nT) ; - ) . U‘ds Va!uatl
S’g“&” ?,Y 533'3121\3 of, and the Second Scheduyle 1o tgg ’(I;gxt;l;el

adu Repealing and Amending Act, 1955 (Tami! Nadu Act
of 1955). 8 : (Tami! Nadu Act XXXVI,
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(2) Yor thz purpose of the computation of fee—
o Aa} the vaiue of the items mentioned in Anpexure R
to Part I of Schedule 1II shall be deducted ..~m the
value of the estate :

Provided that, whef an appljcation is made for
probate or letters of administration in respect of part only
of an estate, no. debt, no expenses connected with any
funeral rites or ceremonies and no mortgage encumbrance
on any part of the estate other than that in respect of which

~the application is made shail be deducted : - -

Provided further that when, after the grant of a
certificate under Part X of the Indian Succession Act, 1925
(Gentral Act XXXIX of 1925), or under Bombay Regula-
tion VIII of 1827 in respect of any property included in |
an estate, a grant of probate or letters of administration . o
is nuade in respect of the same estate, the fee payable in
respect of the latter grant shall be reduced by the amount
-of the fee paid in respect of the former grant ;

| () the power of appointment which the deceased
had over a property or which was created under a will shall
be taken into account, the value being taken to be the value
of the property forming the subject-matter of the power,

57. The grant of probate or letters of administration @rant of
shall not be delayed by reason of the reference te the probate.
Collector under section 55, sub-section (2), or of a motion :
by the Collector under section 59, sub-section (5) ; but
the Court shall make no grant of probate or letters of
administration until it is satisfied that a fee not less than

that prescribed by this Act has been paid on the basis of S
the net value of the estate as furnished in thevaluation o
accompanying the application, or in the amended valuation e
filed under section 59, sub-section (3) : o

- Provided that the Court may grant probate or letters of
~ administration notwithstanding that the prescribed fee has
" not been paid, to the Administrator-Geueral in his official
" capacity on his giving an undertaking fo the satxsfact.lloni(jf» T
.7 the Court that the said fee will be paid ‘w1th1n‘ such t;:ﬁr{;e{;igg‘.i :
" may be fixed by the Court. Co R

58. (1) Whenever a grant of probate or letters of ‘ad- Reliefir
Co minsiftréﬁ)on has been made in respect cf the whole of the ;rfég:trql
*property belonging to an estate and the full- fee payable 5=

under this Act in respeot of jthe*(application- for sush grant T
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has bzen paid thereon, no fee shail be payable when a like
grant is made in respect of the whole or any part of the
- same property bslonging to the same cstate,

(2) Whenevar such grant has been made in respect of
any property forming part ofau estate, the amount of fee
actually paid under this Act in respect thereof shall be
deducted when a like grant is made in respect of the pro-
perty bel.nging itvthe same estaic icentica] with or
including the property to which the former grant relates.

Ig;l“t‘ﬁg . 59. (1) The Coilector to whom 2 copy v the applica-

Collector, 1 1t and of the valuation has been seint under section 53,

sub-section (2), shall examine the same and may make

or cause to be made by any officer subordinate to him such

inquiry if any, as he thinks fit as to the correctness of the

valuation or, where a part only of the property is situated

in his district, of the valuation of that part. and may require

the Collector of any other district in which any part of the

property .; situated to furnmish him with the correct
vaiaation thercof.

(2) Any Coliector required under sub-section (1) to
furnish the correct valuation of any property shall comply
with the requisition: after making or causing to be made by
any officer subordinate to him such inquiry, if any, as he
thinks fit.

(3) If the Collector is of opinion that the applicant
has under-estimated the value of the property of the decea-
sed, he may, if he thinks fit, require the attendance of the
applicant, either in person or by his agent, and take evi- -
dence and inquire into the matter in such manner as he
may think fit, and if he is still of opinion that the value
of the property has been under estimated, may require
the applicant to amend the valuation, and, if the applica-
tion for probate or letters of administration is pending
ig C«:urt, to file a copy of the amended valuation in such

ourt,

R B i Ko

DI S

(4) If, in any such case, the probate or letters of
administration has or have been granted and the applicant
amends the valuation to the satisfaction of the Collector i
and the Collector finds that a less fee has been paid than
was payable according to the true valus of the estate, he
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- shall proceed under section 61, sub-section 4 ; butifa
- higher fee has been paid than was payable according to -
- . the true value of the estate, the excess fee shdll be refunded
to the applicant. S ‘ B
" (5) If the applicant does ndt amend the valuation :
~ to ihe satisfaction of the Collector, the Collector may - =~
move the Court before which the application for probate = -
- or letters of administration was made to hold an inquiry
- into the true value of the property : e T

. Provided that no such motion shall be made after the = »
expiration of six months from the date of the exhibition of '
the inventory required by section 317 of the Indian
Succession Act, 1925 (Central Act XXXIX of 1925), -

~ 60. (1) The Court shall, when moved by the Collectc L
under section 59, sub-section (5), hold or cgu'se to be hgcll 5?53':'5“ )
by any Court or officer subordinate to it an inquiry as to Court and
. the true value at which the estate of the deceased should PoWers
have been estimated, The Collector shall be deemed fo °f Coutt:

be a party (o the inquiry.

(2) For the purposes of any such inquiry, the Court,
or the Subordinate Court or the officer authorized by the
Court to hold the inquiry, may examine the apnlicant on
oath either in person or by commission, and may take such
further evidence as may be produced to prove the true -
value of the estate, and where the inquiry has been entrusted
to a Subordinate Court or officer, such Court or officer
shall return to the Court the evidence taken and report the -

result of the inquiry and such report and the evidence so
taken shall be evidence in the proceedings.

- (3) The Court on the completion ..{ the inquiry or
on receipt of the report referred to in sub-section (2); as
the case may be, shall record a finding asto the true |
value at which the cstate shculd have been estimaied and ‘

such finding shall be final.

(4) The Ceurt may make such crcer in accordance
- with the provisions of the Code of Civii Piocecure, 1908
. (Central Act V of 1908), as to the cost of the inquiry as

it thinks fit,
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Provision 61, (1) Where (0o low a fec has been paid on any
for cases probate or letters of administration in consequence of any
“i'h‘\’;zt&g mistake or of its not being known ai : e iime that some
t?as boon Particular part of the estate belonged 10 the deccased, if
paid. any executor or administrator, acting under such prebate
or letters, applics to the Collector in the form set forthin
Part II of Schedule III and pays within six months after
{he discovery of the mistake or of any effects not known
at the time to have belonged to the deceased, what js wan-
ting to make up the fee which ought o have been paic at
first on such probate or leiters, the Collector shall, if satis-
fied tha. « low fee was paid in the first instance in conse-
gaence of a mistake and without any intemion of fraud
or todelay che payment ofthe proper fzc, causcthe probate
or letiersio be duly stamped. ' :

(2) If, in a case falling under sub-seciion (1), the
executor or administrator does not, within the six months
referred to in i hat sub-section, pay the deficit fee, he shall
forfeit a sum equal to five times t he deficit fee.

- (3) If, on application being made under sub-section
(1), the Collector is not satisfied that the application was
- made within six months of the discovery of the mistake or
of further effects not included in the original valuation or
that the payment of a low fee in the first instance was not
due to a bona fide mistake, ke shall cause the probate cr
letters to be duly stamped on payment of the deficit fee
together with a penalty not exceedi ng five times such fee,

(4) If,after the grant of probate or letters of admipis-
tration of an estate, it is found by the Collezior as a result
of proceedings under section 59 or section 60 or otherwise,
that a less fee has been paid than was payable accordingto
the true value of the estate, he shall cause the probate or

leitersto be propgrly stamped on payment ofthe deficit fee, 4
and if he is satisfied thai the originaluadervaluation A
was not bonafide, he shalllevyin addition a penaliy not oo 4

exceeding five times the deficit fee.

(5) The Board of Revenue may remit the whole or
any part of the amount forfeited under sub-seciion (2) or
of any penalty und:r subssection (3) or sub-section (4).
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62. In case of letters of administration cn which too dminis -

low a fee has been paid at first,the Collector shall not cause trator to

the same to be duly stamped in the manner aforesaid until give proper

the administrator has given such security (o the Court by security -
which the letters of administration hhve becn grented as 2efore
~ought by lawto have been given onthe granting thereofin ‘;Z:f;f > d
case the full valve o the estate of the deceased had been T
then alcertained. :

>

63. (1) If, at any time after the grant of the probate or Relief when

letters of administration of an estate, it is ciiscovered that too higha,

a higher fee has beert paid than was payable according to fee has |
the true value of the estate, the executor or administrator, Peen-paid.
asthe case may be, may apply for arefundtothe Collector =~ =
to whom a copy of the valuation of the estate was sent
“under section 55, sub-section (2). The application shall
- be accompanied by an amended valuation in the form
set forthin Part I of Schedule Illtogether withthe probate ,
~ or letters of administration upon which a refundis sought. '

L @If the Gollector is satisfied that the amended |

; "'valuation is correct, he shall— | | |
© . (i) endorse a certificate on the stamped probateor - -
- letters of administration to the effect that so much of the
fee represented by the stamp or stamps used has been

. refunded ; and RS I ‘
-~ (ii) refund the difference between the fee originally -
paid and that which should have been paid : A

* Provided that, no refund shall be granted under this
section unless the application for refund is made within
three years of the date of the grant of the probate or letters:
of .administration, or within such further period as the
Collector may allow. C -

: If, by reason of any legal proceedings, the debts due

from the deceased have not been ascertained and paid, or
- hig effects have not been recovered and made available and
in consequence thereof, the executor or administrator is
prevented from claimiing “he return of such difference w'thin
~ the sad period of three years, the Collector may allow
" such further time for making the claim as may appear to
himto be reasonable under the circumstances.

Ifthe Collector doesnot grant a 1sfund, the exccutor or
administrator, as{he case may be, may upplyt o'the- Board -
of Revenue for an order of refund. An application for

125-3—33

-
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such refund should be accompanicd by +n amended valua-
tion inthe form set forthin Part 12 of kchedule I,

64. Any excess fez found to be payable by an applicant
Recovery - i ~ « 15 TS YRS 3 i
of penal- for pro'ba?tc or letters of admiw siration or by an executor
ties, etc. or administralor, or ary Costs under secion 60, sub-section
(4), or any penalty or forfeiture payable by any such execu-
tor or administ rator may, ont he certificate of the Board of

Revenue, be recovered from the executor or administrator

as if it were an arrear of land revenue,

Powers of | 65. The powers and duties of the Collector under this
~ Board of Chapter shall be subject to the control ol the Board of
- Revenud, Revenue,

CHAPTER VIL

ROFUNDS AND RERCSSIONS.

Refundin g6, (1) V/bere a plaint or memordndum of appeal is
gﬁ:;‘i’n rejected on the ground of delay in ‘ts re-presentation, or
presenta- Where the fee paid on a plaint or memorandum of appeal
tion of i s deficient and the deficiency is not made good withinthe
plaint, ti me allowed by law or granted by the Court, or the delay
®1C in payment of the deficit fee is not condoned and the plaint
or memorandum of appealis consequeutly rejected, the
Court shall direct the refund to the plaintiff or the
appellant, of the fee paid on the plaint or memorandum

of appeal whici has been rejected,

(2) Where a memorandum of appeal is rejected on
the ground {hat it was not presented within the time
allowed by the law of limitaticn, one-hulf of the fee shall
be refunded.

Refund in  67. (1) Wherc 3 plaint or memorandum of appeal which
cases of has been rejected by the lower Court is ordered to be
remand. received, or Whet 4 suit is remanded iq a ppeal for a fresh

decision by the lIower Court, the Court making the order

or remanding the appeal may direct the refund to the
appellant ofthe (ull asourt ~¢- viid o~ t 'o memorandum
of appeal ; wad, (i ithe remanc is on second appeal also
on the memorandum of appeal jn the first appellate éourt

and, if the ren and is in Letters Patent Appeal, also on the
‘memorandum_of second apponl and memorandum of
appeal in the first appellate Court,

WY T e i
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 (2) Where an appeal is remanded in Second Appea

or Letters Patent Appeal for a fresh decision by the jower

k- appellate Court, the High Court remanding the 2ppeal may

direct the refund to the appellant of the full amount of fee

4 paid on the memorandum of Second Appea! if the remand.

45 - is in Second Appeal, and of the full cmourt of fee paid on

= the memorandum of Second Appeal and :he Memorandum

= of Letters Patent Appeal if the remand is in Letters Patent

Appeal : - o

. Provided that, no refund shall be ordered if the remand
was caused by the fault of the party who would otuu.wise
be entitled to a refund : R »

- Provided further that, if the order of remand does not
cover the whole of the subject-matter of the suit, the refund
shall not extend to more than so much fee as would have
been originally payable on that part of the subject-matter
in respect whereof the ‘'suit has been remanded. |

68, Where an application for a review of judgement is Refund
admitted on the ground of some mistake or error apparent where
on the face of the record, and on the rehearing the. Court Coutt
reverses or. modifies its former decision on that ground, it Tovqigs .
~shall direct the refund to the applicant of so much of the former
-fee paid on the ‘application as exceeds the fee payable on decision on
any other application to such Court under Article 11 (g) ground of

and (u) of Schedule II. - mistake.

- 69, Whenever any suit is digmissed as settled out of Refund on
Court before any evidence has been recorded on the merits settlement
of the claim, half the amount of all fees paic in respect of before
the claim or claims in the suit shall be ordered by the Court 2°2""&
to be refunded to the parties by whom the seme have been”

_respectively paid.

~ Explanation.—The expression °ruerits of the claim *
shall have the meaning assigned to it in section 12.

70, The fee pail by mistake or inadvertance shall be Refund of

ordered to be refunded. R feo paid by
R : - mistake or
' . ~ inadwver- - -
‘ . e e . . tanmo .
~“T1. Where the final decree int a partition suit has been Instru- . -
“engrossed on non-judicial stamps furnished by the parties, ments of
. the Court shall order the refund to the parties of so much Pariton-
. of the valued fee paid by them as is equal to the value of the -

nos-judicial stamps furnished by them.
125-3—33a .
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Exemption _72- Nothing contained in this Act shall render the
of certain following docuraents chargeable with any fee '—
document. (i) mukhtarnama, vakalatnama or other written

authority to insiitute or defend a suit when executed by
a member of any of the Armed Forces of the Union not

in civil employment ;

(ii) men orandum of appearance filed by advocates

or pleaders w.en appearing for persons proceeded against

in criminal cases ; ,

(iii) plaints and other documents in suits filed in
village courts; |

(iv) plaints in suits before Collectors under [Tamil

Nadu] Regulation XiI of 1816 ;

, (v) application or petition to a Collector or other
Officer making a seitflement of land revenue, or to the
Board of Revenue relating to matters connected with the
“assessment of land. or with the ascertainment of rights
thereto or interest therein, if presented previous to the
final confirmation of such scttlement ;

» (vi) application relating to a supply for irrigation
of water belonginy to Government ;

(vii) application ror leave io extend cultivation or
to, relinquish land, when presented to an officer of land
revenue by a person holding, under a direct engagement
with Government, land of v+~ == onue ic cettled but not
permanently ; :

, (vii) appiwcetion for service of notice of relinquish-
ment of land or of enhancement of rert ;

(ix) written agthority to an agent (o ¢istrain

(x) first application (other then a petition containing
a .criminal charge o information) for the summons of
a witness or other person to attend cither (o give evidence
or to produce a document or in respect of the production
or filing of an exhinit not being an atlidavit made for the
immediate purpose of being produced in Court

1 These words were substituted for the word “ Madras ™ by the
Tamil Nadu Adap! at'n of Laws Ordor, 1969, a5 «mended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,
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| (xi) bail bonds in criminal cases other than bail
bonds in village courts, recognizances to prosecute or give

otherwise :

- —evidence and recognizances for personal appearance or

' {(xii) petition, application, charge. or information
raspecting any offence when presented, made .or laid to or - .

before a police officer, or to or before the heads of villages

~ or the village police ;

. (xiii) petition, by a pri'sonerA or other perfon in -

duress or under restraint of any Court or its officer ;-

(xiV) complaint of a public servant as defined in

the Indian Penal Code (Central Act XLV of 1860) or an .

officer of the State Railway* ; A

(xv) application for permission to cut timber in
Government forests ¢r otherwise relating tc such forests,
not being applications from forest contractors for extending
the period of their leases ; S ‘

(xvi) application for the payment of money due by
the Government to the applicant, other than an application
for refund of lapsed deposit made six months after the date
on which the amount lapsed to the Government ; -

#%  (xvii) petition of appeal against any municipal tax ;

- (xviii) application for compensaiion under any law
for the time being in force relating to the acquisition of
property for publiq' purposes ;

(xix) petition under section 48 of the Indian Christian

- Marriage Act, 1872 (Central Act XV of 1872) ;

(xx) petition or appeal by a Government servant
or a servant of the Court of Wards when presented to any
superior officer or Government against ordess of dismissal,
reduction or suspension ; copies of such orders filed with
such appeals, and applications for obtaining such copies.

73. The State Government may, by notitication in the

 Fort St. George Gazettet, reduce or remit, in the whole ot

in any part of the territory of this State, all or any of the
fees chargeable under this Act, and may, in like manner,
cancel or vary such notification.

* Now the Indian Railways.
t New the Tamil Nadu Government Gazelte.

Power to
redqce or
remit fees.

)

)

.
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CHAPTER VIIi.

MISCELLANEDUS, .
Collection 74, All fees chargeable under this Act shall be collected
of tt‘eer;g-by stamps. A
sta . -

Stamps _ 79. The stamps used to denote any fee chargeable under
to be this Act shall be impressed or adhesive or -partly impressed
impressed and partly adhesive, as the State Government may, by

or adhesive. potification in the Fort St. George Gazette*, from time to

time, direct.

Amended 76, Where any document which ought to bear a stamp
document, ynder this Act is amended in order mcrely to correct a
mistake and to make it conform to the original intention of

the parties, it shail not be necessary to i pose a {resh stamp,

Canuella-  “77. No docuiment requiriug a stamp under this Act shall
tion of pe filed or acted upon in any procesding in any Court or
$1amp. yffice until the stamp has been cancellsd. |

Such officer as the Court or the head of the office may,
from time to time, appoint shall, on receiving any such
document forthwith effect such cancellation by punching

" out the figure head so as to leave the amount designated
on the stamp untouched, and the part removed by punching
shall be burnt or otherwise destroyed.

Deduction  1[78. (1) Wher¢ allowance is made in this Act Jor
to be damaged or spoiled stamps, the Collector may, on the
made. application of the person concerned and on the production

of the damaged or spoiled stamps and after satisfying
himself about the genuineness of such stamps, give
in liew thereof tie same amount or valuc in stamps
of the same or any oiier description, or if the applicant so
desires, the same «mount or the value in money :

Provided thai in all cases where money is paid in
cash, a deduction shall may be made of flve paise for each
1upee oi fraction thercof so, however, that the amount of
such deduction shall not exceed one hundered rupees.

* Now the Tami! Nadu Government Gazztie.

1 Thi® =cction wat substituted by section 2 of the Tamil
Nadu Couii-fees aund Suits Valuation (Amendment) Act, 1971
(lamil Nadu Act 31 of 1971). RBarlier, for the words ““one
anna® occurring in /¢ original section 78, the words ‘five
naya Paisc” wer:'substituted by section 2 of, and the Schedule
to the Tamil Nadu Coinage (Alteraiion of Poferences) Act,
1960 (Tamil Nadu Act Y of 1960). '




~ processes issued by the High Court in its appellate juris-
~ diction and by the Civil and Criminal Courts subordinate
.~ thereto ;-

~of processes ; .

- sary to be employed for the service and execution of pro-

‘subordinate thereto ;

‘English and in the local language or languages showing
the fees payable for the service and execution of processes. .

| ject to conflmation by the State Government and on such
. confirmation. shall be published in the Fort St. George
", Gazette* and shall thereupon have effect as if enacted in

this Act. - . o | |

- with this Act to provide for or regulate all or any of the

" nue courts ;

$6S 5 '
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~ (2) Where fee already paid is directed to be refunded
to any person by an order of Court, such refund shall be
given effect to in such manner and subject to such condi-
‘tions as may be prescribed.] - .

79. Any person appointed to sell stamps, who Penalty,

- disobeys any rule made under this Aét, and any person,

not so appointed, who sells or offers for sale any

_ stamps, shall he punishable with imprisonment for a

term which may extend to siXx months, or with fine

.which may extend to five hundred rupees, or with both. -

- 80. (1) The High Court may make rules to provide for Power of
or regulate all or any of the following matters, namely :— High Court
. / . . tamake rules,
(@) the fees poya™lc for serving aud executing IR

| (b) the remuneration of persons employed by the
courts mentioned in clause (a) in the service orexecution
(c) the fixing by District and Sessions Judges and . o
District Magistrates of the number of p1ocess-servers, neces- R

cesscs issved from their respective courts and the Courts

~ {d) the display in each-Court of a table in the

 (2) All rules made under sub-section (1) shall be sub-

81, (1) The Board of Revenue may, with the previous Pawerof -~ =

" . : : ‘ o 3 Boardof - - .0 '
sanction of the State Government, make rvles consistent Repeaueto | -

: l oh
following matters, namely.— __ngakg et ad
7 (a) the fees chargeable for serving and executing .
processes issued by the Board of Revenue and by the Reve- - '

(b) the remuneration of the ~p§rsons necessary tg -
be employed for the service and execution of such proces-

O g

*Now the Tamil N, adu,Governmem quette.-
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(¢) the fixing by Collectors of the number of persons :

necessary to be employed forthe service ond execution of
such processes:

~ (d) the guidence of Collectors in the oxercise of
their powe, s under Chapier VI; :

(e) the suppiv of stamps to be used under this Act; '

(f) the number of stamps to be used for denoting
any fee chargealle under thits Act:

- (g) the keeping of accounts of all stamps used under
this Aci ;

() the circumstances in which stamps may be held
to be damaged o1 spoiled; |

‘(i) the cir sumstances in which, the maaner in which
and the authorities by which, allowance for used, damaged
or spoiled stamps may be made;

(/) the repulation of the sale of stamps to be used
under this Act, the persons bv whom alone such stamps may
be sold and the duties and remuneration of such persons:

Provided that, in the case of stamps used in the High
Court such rules shall be made with the concurrence of
the Chief Justice. ‘

H(1-A) A rule may be made under sub-section (1)
so as to have retrospoctive effect on and from a date nct
earlier than the 15tk September 1965¥%].

| (2) All rules made under this section shall be
published in the Fort St. George Gozeitet and on such
publicatic.  <hall have effect as if enacted in this Act.

1This sub-section was insertediby section 3 of the Indian Stamp
(Tamil Nadua Third Amendment) and the Tamil Nadu Court-fees
and Suits Valuation (Amendment) Act, 1975 (Tar:il Nadu Act 5
of 1976).

*Theorders issued b theState Government in G.Q. Ms. No. 873
Revenue Department,dated the 17th - March 1965 and in Governe
ment Memorandum No.44430/V1/65-7, Revenue Department,”dated
the 9th September 1965; and the notification No. B.D. Press
25 (L), dated the 10th September 1965, issued by the Board of
Revenue (Chief Controlling Revenue Authority) and published at
pages 2013, 2014 of Part 'l of the Fort St. George Gazette Extra-
ordinary, dated the 15th Scptember 1965 were validated by section
4 of the Indian Stamp (Tamil Nadu Third Amendment)and the
Tam]l Nadu Cour-fees an Suits Valuation (Amendment) A¢t, 1975
(Tamil Nadu Act 5 of 1570).

1 Now the Tamil Nadi Goverdment Gazette.
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o 82. (1) The State Government may ,by -noﬁficati‘onv
in the Fort St. George -Gazette*” make rules to carry out"
gen:rally the purposes of this Act, :

f (2) All notifications and rules made unde:r this
section shall, as soon as possible, aftér they are made, be
placed on the table of the Legislative Assembly for one
month, and shall be subject to such modification whether
by way of repeal or amendment as thL= Legislative Assembly
may make during the session in which they are so laid.

83. Until rules are framed under sectious 80, 81 and 82
and until notifications are issued under section 73, the rule.
and notifications now in force in respect of .. tters
- referred to in those sections, shall, in so far as they are
. .notinconsistent with this Act, continue. | '

84 In the }[Tamil Nadu] Civil Courts Act, 1873 (Central
Act TI of 1873), section 14 shall be omittec}. .

85, The Presidexicy Magistrates (Court Fees)' Act
1877 (Central Act IV of 1877) in sofar as it applies to
the 2[State of Tamil Nadu], is hereby repealed. |

86. In the Madras City Civil Court Act,\ .1892
(Central Act VII of 1892), sections 9 and 13 shall be omitted:

87. (1) The Court Fees Act, 1872 (Central Act VII of
© 1870), in its application to the?[State of Tamil Nadu]and in
relation to the fees and stamps other then fees and stamps -
relating to documents presented or-to be presented before
an officer serving under the Central Goverminent and the
Suits Valuation Act. 1887 (Central Act VII of 1887), in its
application to the 2i5tate vi Yail Nadu] are hereby repealed,

1These words were substituted for the word ‘¢ Madras® by the
‘Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws(Second Amendment)Order, 1969,

‘2This expression was substituted for the expression * State of

Pawer of S
- Gavernment to | -

make rules,. -

Continuance
in force of
exsisting rules.

: Amendment of

Central Act _
I1I of 1873.

Repeal of

~Central Act IV
of 1877.

1

Amendment

of Central

Act VII 0f1892.

Repeal and
savings.

Madras’ by the Tamil Nadu Adaptation of Laws Order, 1969,as =
. amended by the Tamil Nadu Adaptation of Laws (Second Amend-

" ment Order, 1969 . B
. Now the Tamil Nadu Government Gazette.,
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(2) A1 suits and proceedings Instituted before the
commencement of this Act and all procecedings by way of
appeal, revision or otherwise avising therefrom whether
instituted before or after such commencement shall, not-
withstanding the repeal of the Court Fees Act, 1870
(Central Act VII of 1870) and the Suits Valuation Act,
1887 (Central Act VII of 1887), be governed by the provi-
sions of the said Acts and the rules mace thereunder.

Savingsin 188, In respect of the transferred territory, all suits
r°’:p§:§t9§:2§ and proceedings instituted before the ccmmencement of
-tterr‘i:tory. 2 [Tamil Nadu] (T:ansferred Territory) Extension of Laws
~Act, 1965, and a'i proceedings by way of appeal, revision or

otherwise, arising therefrom, whether instituted before or

after such commencement, shall, notwithstanding the ropeal

of the corresponding law by the said Act,be governed by

the provisions of the said corresponding law and the rules

made there under.

Explanation.—In this section, the c¢xpression ** corres-
ponding ...w ” shall mean. the Travancore—Cochin Court
rees Act, 1125 (Travancore—Cochin Act II of 1125
and the Travancore-Cochin Suits  Valuation
Act, 1125 (Travarcore-Cochin Act IV of 1125),

1This section was inserted by section 4 (1) of, and the Second
Schedule to, the “'amil Nadu (Transferred Territory) Extension of
Laws Act, 1965 {Tamil Nadu Act 22 _Qf 1965).

aThese words were substituted for the word * Madras * by the
Tamil Nadu Adapiation of Laws Order, 1959, as amended by
‘the Tamil Nadu Adap.ation of Laws (Second Amendment) Order,

1969,
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SCHEDULE 1.

AD VALOREM FEES,

. drticle. Particulars.
W @

1 Plaint or written statement

pleading a set off or countbr-

claim or memorandum of

Court— :

o appeal presented ta any

W hen the amount or value of
‘the  subject-matter '~ in
. -dispute— Tl

(i) does not oxceed fiva
rupees.

(ii) exceeds five rupees,

for every five rupees, or .

part thereof, in excess of
five rupees, up to one
hundred rupees ;

(iii) exceeds one hundred
rupeos, for every ten
rupees, or part thereof,
in excess of one hundred
rupees ;

2 (o) Petition under section26

of the Provincial Insolvency. -

Act, 1920, or application
uandor section 95 of the
Code of Civil Procedure,
1908.

(b) Appeal against order an a
petition or _application
falling under clause (a).

3 (@) Petition under section 53

or 54 of the Pravincial
Insolvency Act, 1920,

-

ik

“ Proper fee.

®

1[Fofty' naye paise.

Forty naye paise.

Seventy-five naye paise,]

An amount of one-half the
scale of fee prescribed in
article 1 on the amount

- or compensation claimed.

On the scale prescribed in
article 1 on the amount
in dispute.

An amount of one-h~*“the
scale of . »rescribed in
article 1 on the market
value of the subject-
matter subject to a
maximum fee of rupees
five hundred.

1These entries were substituted for the entries “Six annas”,

«gix annas” and ‘“Twelve annas™ respectively by section 2 of, and
‘tha Schodule to, tha Tamil Nadu Ceinage (Alteration of References)

Act, 1960 (Tamil Nadu Act 9 of 1960).

4 -
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Article.
OB

SCHEDULE I-—coutf.
AD VALOREM FEES—-cORt.
Particulars. Proper fee.
) (3

(b) Appealagnrinstorderona An amount of one-haifthe
petition falling underclause  scale of fee prascribed in
(@) whether by the Official  article 1 on the market
Receiver or by the unsucces- valuc of  the subject-
ful party. matier subject ta a

maximum fee of rupees
five hundred.

Msmorandum of  appeal An amount of one-Lalf the
against order ir: proceedings scale of fue prescribed in

under the Indian  Succes- article 1 on the amount
sion Act, 1923, or value of the subject-
mutior

Application for review of Cne-halfof the fee payable

judgment. on the plaint or memo- -

randum of appeal com-
prising the relief sought
“in the application for
review, :

Probate of a will or lotters of
administration with or
without will annexed—

Whenthe amount or value of Two per centum on such
the estate ir respect of amount or value,
which the grant of probate
orletters s made exceeds
one thous:.nd rupees, but
does not excazd five thou-
sand rupees.

When such amount ar value Three per centum on such
exceeds five thausand rupees. amount or value.

- Certificate uridar the Indian

Succession Act, 1925—

Whera the amount or value of Two per centum on such
the debt or security or the amount or value,
aggregate amouit cr value
of the debts and secuiities
specified in the cortificate
extends up ta runees five
thousand.

~ Where such amount or value Three per coutum on Such

oxceeds five thousand rupees.  umount nr valus,

Smigdie s
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Note.—~(1) Where a certificate is extended under section 376 of the
Indian Succession Act, 1925, fee shall be computed on the amcunt
for which a certificate is sought to be extended and the amount for
which a eertificate or certiticates has ar have aiready been issued,
credit being given for the fee already paid.

(2) The amount of a debf'is its amoupt, including interest, on
the day on which the inclusion of the debt in the certificate is applied
for so far as such amount can oe ascertained. ‘ .

(3) Whether or not any power with respect to a security specified
in a certificate has been conferred under the Act, and where such a
power has been so conferred , whether the power is for the receiving
of interest or dividends on, or for the negotiation or transfer of the
security, or for both purposes, the value of the sacu~ity is its market
value onthe day on which the inclusion of the security in the certificate
is applied for, so far as such value can be ascertained.

SCHED Um' 1I1. .

14rticle. ' Particulars. Proper fee. T
(1 2) _ 3) o f B
1 (i) Petitioninasuit underthe Ten rupees,

Native Converts’ Marriage
Dissolution Act, 1866.1

(ii) Petition, plaint or memo- Ten rupees,
randum of appeal when

- presented to a Court under
the Dissolution of Muslim
Marriage Act, 1939.

(iii) Petition under the Indian ~ Thirty rupees.
Divorce: Act, 1869, exclu- - B
* ding petitions under section
44 of that Act, and every -
memorandum “of appeal
-g‘nder section 55 of that.
CAct, - : T

. (iv) Plaint or memorandum ' Thirty rupees.
of appeal under the Parsi "
Marriage and Divorce Act,

- 1936, -or a counter-claim

. made under section 37 of . S
that Act. - o . o

(v) Plaint or memorandum of Fifty rupees.
appeal in a suit under the -
Indian Colonial Divorce
Jurisdiction Act, 1926, .

'{Now the Converts’ Marriage Dis_solutioh Act, 1866, . .
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SCHEDULE IY-- cowi.
A wcle. Particulars, Proper fea.

¢} (2) (3)
If, in a suit fa’ting under any
of these clauses there is a
specific claim for damages,
separate fee at the rates,
prescribed iu Article 1 of
Schedule f shall be charged
on the amaunt of damages

claimed. :

2 Undertaking under section49  One rupec.
of the Indian Divorce Act
1869, '

3 Memorandum of appeal

from an order inclusive of
an order determining any
question under section 47
or section 144 of the Code
of Civil Procedure, 1908,
and not otherwise provided
for when presented -—

(i) to a1y Court otherthan One rupee,
the E.igh Court or to any
Executive Officer other
‘thanthe Board of Revenue
or  Chief Executive
: Autharity.

(ii) totheBeard of Revenue Twao rupees.
or  Chief Executive
Authority,

(iii) to thc High Coﬁrt——-

(A) From an order ather
than an order under the
1fTamilNadu] Agriculturists’

Relief Act, 1938—

(1) Where the arder was
passed by a subordi-
nute Court or other
~authorily—

(@) If tha orderrelates “Tsn rupeos.
to 4 suit or procecd-
ing, the value of
which exceeds one
thousind rapees.

(b) In any other case. Five rupces.

1 These words wee substitited 11 tne word ~*Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptiticn of Laws (Second Amendment) Otrder,
1969. | -
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“SCHEDULE II— cont. e

-Article.” Particulars. o - Proper feé.
i) @ it
S (2) Where the appeal is , -
v “under clause 15 of the . ' '
Letters Patent— o

P (a) From an order Ten rupees.
* passed in exercise of

" appellate jurisdiction.

(0) From an order Tenrupees. . .
passed in exercise of ‘
original jurisdiction,
which would .be
appealable  under
the Code of Civil -
Procedure, 1908, had
it been passed by a
Subordinate Court. .

(¢) In any other ‘case. Ono hundred rupses.

(3) Where the appeal is One hundred .. +ees.
under section 45-B of ;

the Banking Compa-
nies Act, 1949,

(4) Where the appeal is  Five rupees.’
under section 411-A of :
the Code of Criminal
Procedurc, 1898.*

(B) Froman order underthe Two tupees.
1[Tamil Nadu] Agriculturists’
Relief Act, 1938,

(iv) to the Government in Five rupees.
' pursuance of a statutory

right to appeal for which

no court-fee is leviable

under any other enact-

ment.,

4 - Memorandum of appeal under
. section 39of the Arbitra-~
tion Act, 1940— v
(i) Where the appeal is from Fifteen rupees..
an order of a District
Munsif’s Court or an
order of a superior Court’
in a case where the value
for furisdictinn does nots
exceed Rs. 5,000; : o
(ii) in any other case. ~ .. One hundred rupees.

-1 These words were substituted for the word ‘ Madras”

by the Tamil Nadu Adaptation of Laws Order, 1969, as

amended by the Tamil Nadu Adaptation of Laws (Second
Amendment) Order, 1969. ‘ A a4

% See now the Code of Criminal Procedure, 1973 (Central Act2
01 1974), 5.374. | } IR

SR
A
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SCHEDULE iiI--cont.

Article. Particulars. A Proper fee.
) : (2) (3)
5  Copyortranslation of a judg-

ment or order not being
or having the force of a
decree—

When such judgment or
order is passed by any
Civil Court other than .
the High Court or by
the Presiding Officer .
of any Revenue Court
or office or by any
other Court or judicial
or executive authority,

" (a) if the amountorvalue 1[Fifty naye Paise.]
of the subject - matter ' .
is fifty or less than
fifty rupees ;

() if such amount or One rupee.
value exceeds fifty
rupees ;

Whensuchjudgment ororder  Two rupecs.
is passed by the High
Court :

6  Copyor translution of a judg- “{Fifty naye Paisc.]
ment or orderof a Crimina

Court. ~

7  Copy of adecrae or order having
the force of & decrog—

When such decrec or order
is made by uny Courtother
than the High Cour*.

(@) ifthe amount or value *[Scventy-iive naye Paise.
of the sunject-matter of
the s.it wherein such
decreeor order is made
is fifty ov lass than fifty
rupees;

(® if such amountorvalue  Cine rupce and
exceeds fifty rupees; UFifty nayc Paise.]

When such decree or order Five rupees.
is fnade by the kiigh Court.

1 The words “Fiftr naye Paise” and ‘‘Seventy-five naye
Paise’’ were substitutcd for the words “Eight annss” and
‘‘Twelve annas’” i.>°..:v .0 by section 2 of, and  the
Schesule to, the  Tami]l Nadu Coinage  (Alteration of
Roferenoes) Aot, 1960 (Tamil Nadu Aol 9 of 1060),




TN, bet XIV| Coort fecs and Suais Valacrien &5 |

| Md‘f . Particulwrs.
o 2

i 8 * Copyofany document liable to -

‘ o stamp dutyunder theIndian - .
- " Stamp Act,1899,whenleft . -~ -
by any party to a suit or</. -

» . proceeding in place of the - .

~original withdrawn— - ;. .

-(a)-When the stamp duty
-~ chargeable on the origina
- does not excoed Ififty
+« naye Paise.] L

‘®)in any other case. A

Copy df,an.yr'evenue or judicial
:oceedln.gorordernoto';her.; &
wise provided for by this {&ct

or copy of any account, stat
ment,  report; of. the’
aken out of any Court’o
office of any public offi

“For every document’ \[Soventy-five naye Paise.

@ :Applicat'ioh or ‘petitién. I{Twenty-five naye Paise

“preserted to any officer: b
of 1and revenue by any .. . -
- porson holding tempo=. -
o~ rarily settled land under -
~ direct ongagement-with
Government and when
. the subject-matter of the
.. ' application or petition -
-7 . relates exclusively - to
such engagement.

~ (by Application oI petition 1[Twenty-five naye Paise. |
“presented to any officer of o o
_*land revenue relatingto the - .

. grant ofland ondarkhast.. .

, . % (¢) Applicationto a Colléctor [Seventy-five naye Paise.]
e for lease of land for agricul- SR

S e tural o non-agricultural.

. ‘purposes. .

. . 4The words. “Rifty na o Paise”, «Qaventy-five naye
'Pa’,isé”?and “Twenty-ﬁV% nage ‘Paise’’ were subs tituted for
G iflt,he':;wo“fds_‘f «Right anna.s”,’.““TWQlVe apnas’’ and “Four
arﬁas’?""fapeﬁtively by section 2- of, and the Sc hedul,;'m; .
. the Tami] Nadu ‘Coinage (Alteration of References\ . Act.




driicle,

(1)

- 40—
cont,

SCHEDULE U—con,
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Particulars. Proper fee.

€

(d) Application or petition 1Twenty-five naye Paise.]

presented to any Executive
Officor under any Actforthe
time being in force for the
conservancy or improvement
of anyplace if the application
or petition relates solely to
such conservancy or ime
proveraent.

(e) Application or petition 1{Twenty~ﬁye nayJ Paise.] .

presented to any board or
ixecutive Officer for a capy
“or translation of any order
passed by such board or
officer ur of anyother docy-
ment on  record in  such
office.
(f) Application to a Foreut
Officer by a forest contractor
for extension of the period
of leasc-
(i) il .he value of thesubject- Five rupees,
matter of the loase is Rs.
5,000 ¢r less;
(i1) i1 such value exceeds Rs.  One rupee.
5,000, for every Rs. 1,000
or part thereofin excess
of Rs. 5,000,

(¢) Application for attestating One ruypee.
of private documents intended
to be used outside India,

(h) Application for lapsed
deposit presented after six
months after tha date an
which the amount Japsod
to the Goverament—

(i) When the amount or

(3)

deposit does not excced i[Fifty nays Paise,}

Rs. 50;

(ii) when the amount or Opg rupee.
deposit excecds Rs, 50 but
does not sycecd Rs. 1,000:

(iil) when it excecds Rs. LOOO  Two rupees,

Paise”?

“Four anp.. respect

- S ——

T e e e e

1 The words “Fifty naye Paise’”, apd ¢ enty-five naye

vere substituied f orls GRy
ed for the war ! Eight annas”,

1960 (Tamil Nadu 4.: g of 1860).

e ? -
AVELY by section 2 of ard the Scredyle

i o N e U 2 = BL0 The  Johed wd
80, e Tamil Nady Coinage (Altecaiu, of Reforonoen) Aét,
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. SCHEDULE H—cont. - i
'.'Afticle,’;;‘f’" | Pariiculars. R ~ Propér fee. g \
o @ - - ®»
10— (i) Applzcatlon or petition . R Pt
“cont. presented to the Govern- . ’ Col R
ment and not otherwise , Lo

previded for— o "
~ (i) which involves the’ exer= Two rupees. o DRI T

cise or non-exercise of ; i
: power conferred by law
or rule having the farce of

“lawi | .
(ii) in atber cases  ..'  1[Fifty naye Paise.] .

"Application or petmon o
(f) pl;esented to the Board of e
" Revenue or Chief Execu- - ‘
tive Authority and not other- o .
wise prc vided. for— e

(i) which  involves the “'wc rupees.
exercise or - non-exercise .
of power conferred by law , ,

or rule having the force - Co T e
L (ii) in other cases oo .Onerupeo and 2[ﬁfty naye
’ : - . . Paisal]

(k) Apphcatlon or petxtlon

N " not falling under clause
‘ (@ or () and presented.
o " to a publicofficer orin a . . o '
 publicoffice and not oth 1",, o o
. wise provxded for—-—« ‘

’ (1) which involves the exéreise One rupee.
"or non-exercise of power -
" conferred by law or rule -

_ having the force of 1aw; D

‘ f . (u) in other cases

Nl Fe

1:Th ords “ Flfty ﬁaye:;Pas o and "”[Wenty-ﬁva -Yiaye
‘Paise ” ei’;’s’iere substituted for 'thetwords “ Bight. annas™  ar
“ Four annas ™ res ctively- by ‘section: 2 of, #nd the Schi

‘the ! - (Alfera tion of References)

to; the ;Tamil - Nadu Coinage
1960 ¢ v
the -words "f

'11 Nadu Act 9 of 1 '

S rds* were" substltu for” 'k
- words yer Schedule to, the Tauniﬁd%a%1

of References ";.Act, 1960 (Tamil Nadt .

yg section 2 -of, and: the

5 125~3--—34A -
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SCHEDULE 11—con:,
A;;:icle. Particulars, Froper fee, |
n ) ()

11 (@ Application or petition [T woncy-tive noye Paise.]
presented o any Court for
a copy or translation ¢t any
judgment, decres or any pro-
ceedingof or order passed
N by such Court cor of any
other document ¢n record i
such Court,

i

(b) Applicaticn or _ petition [ {wenty-five naye Paise.]
presentcd te any Civil Court
other than a Principal Civil
Court of Criginal Jurisdic-
‘tion or to auy Court of Small
Causes constituted under
the Prorincial Small Causc

. Courts Act, 1887, or 10 a
A4 Coallector or ather cfficer
of revenucin relation to any
suit or case in which tl,e
amount or value of the
subject matter is less than

Rs. 50,

(c) Application to any Court 1{Scventy-five naye Paise)
that records may be called in addition to the fee
from  another Caurt,  leviable on the applica-
when the Court grants the tion,
application and is of
opinion that the transmis-
sion of such records involves
the use of the post,

(d) Application for parmission HSuventy-fiva naye Paido,]
0 deposit ievenue or ront
Giu.. inthe office of the
Collector or i *Ls Court.

(&) Application or petition One rupae,
Presem_od ta a Court for
determination o the

amount of compensation tg
be paid by a Iandlord to his
tenant,

- i i 4

o~

“ Twenty-five
. welve annas
ection 2 of, and the
cration of References)

1 The words *Seventy-five naye Paise” and
naye Paise ¥ were substituted for the words ¢
and “Four annas” respectively by s
- Schedule to, the Tamil Nadu Coinage (Alt
Act, 1960 (Tamil Nadu Act 9 of 1960),




O e )
e e b3 sa. it ory

SCHEDULE »II -—cont. .

k;‘

Par.rlculars. [ Proper fee.

-,

' (f) A wntten complamt qr One rupee.
cont. .. charge.of any offence other

- -than an offence for whicha‘
, ‘Police officer may. under -
“ » - the Code of Criminal Proce-. .
fon o~ dure, arrest without warrant '
- -and  presented to . any -

(e Criminal Court and an aral
complaint of any such S
+ .- - offence reduced to writing " L
<. . under the Code of Crlmlnal .

SR Pracedure, 1898.*

(g) Applxcatlon or petltion 1[Seventy—ﬁve naye Palae]
presentedto any Court,orto . A V i
-any Magistrate in his execu~ ' O R
‘tive. capacity and not other-. . - I
. wise prowded forin thls Act, e

(h) Application for arrest or ; B
- attachment before judgment - ‘ Nt
or for temparary injunction , . L o

(1) when presented ta a Civil
Court or revenue Coutt ’ S
~ aother than the High Court- ‘ : S
. inrelationto any su1t or . N
| proceeding— ‘ ; PR
oo (1) ifthe value of the sub-. One rupee. ' R
ject matter 3[...] is less - o

| than Rs. 50; S . Lo o
© (2)ifthe value is Rs. 50" Two rupees and 8[ﬁfty naye :
L and above; = . 7 ~ Paise.]

(u) when presented to the.. Five rupees.
ngh Court, o

o 1The w0rds “SeVenty-ﬁve naye. palse” were substxtuted
‘ for the ‘wotds “‘bwelve -annas’’ by section £ of, and  the

. Schedule to the Tamil- Nadu -Coinage (Alteration of
References), "Act, 1960 (Tamil Nada Act 9 of 1960). e

. " "2The words “‘of which”’ were omltJed by section 8 of, and

: the Second Schedule to, tne wuwii. Nadu Repealing

S Amnndlng Act, 1955. (Tamil Nadu: At XXXVI of 195 5)

" 8THese words were: substituted for:the words “ Eight annias® =

yby section 2 of, and the Schedule to, the Tamil Nadu Comage ’;
- (Alteration. of References) Act 1960 (’Iamﬂ Nadu Act 9.. 0

See
Ac 2 of 1974)
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SCHL‘:D ULL“ .u Cuilee,
Artlcle, Particuiors. Proper fee,

(G I 2) | &)

11— (i) Application or patition

cont,  under section 47 and Order

XXI1, rules 58 and 90 of the

Code of Civil Procedure,

1908 —

(i) when filed in a revenue One rupse,

“Court  or & District
Munsif’s Court,

(ii) when filed in the City Twa rupocs and  I[fifty
Civil Court, Madras, a paye Paise.] )
Sub-Court or 2 District
Court,

(iii) when filed ir the Hizhh Five rupees.

Court,
(j) Application or petition Five rupses.

under sections 34, 72,73 and

74 of the Indian Trust Act,

1882.

- (k) (i) Application for pro~ Twenty-five rupecs.

bate orletters of administra-

tion to have effect through-

¢ -t India.

_(ii) Application for pro-

" bate or letters of adminis-

tration not falling under
clause (i) -~
(1) if the valyz of the estate Seventy-five nays paise.)
does not exceed Rs,
Rs.1,000- ‘
(2) if  the valuc excreds  Five rupees.

Rs.1,000: Provided that
that if a caveat is entered
and the application is
tegistered as a suit, onc-
half the scale of fec
prescribed in Article 1
of Schedu’e I on the
market value of the
estate less the fee already
paid on the application
shall be levied,

-y - o ot e .4 1 +orrnara ot SR
RN — —

1 These words were substituted for the words *“ Bight
annas” by section 2'of, and the Schedule to, the Tamil Nagdu
go(ljrgaglgsgzj\.lteratlgn of Referénces) Act, 1950 (Tanilli} Nadu Act

2These words we e substituted for the words Tweleve. -
annas” by section 2 of, 2nd the Schedule (o, the Tamil Nagu'/
Coinage (Alteration of Refercnces) Act, 1950 (Tamil Nadu Ax.

9 of 1960); '




SCHEDULF II-—-cant.

,.}j.'Article. o Particulars, . Pr0per fee.
[6) EASPCR ® . @
1 1__, (I) 0r1g1nal potitions not other- ‘

- cont.  * wise provided for when ﬁled ..

"3 in— :
| -~ ()a sttnct Munsif’s Court--

BN 4)) underthe 1[Tam11Nadu] ,

S Vlllage .Courts Act, = One rupee.
.1888°  1[Tamil Nadu],,_ ; o

‘Act I of 1889) L ‘

o (2) in other cases

(ii) the City Civil Court
. *Madras, a Sub-Court ora
".District Court.

(111) the ngh Court

'Fiverupees.
‘Ten rupees.

m) Apphcatlon to set aS1de an. -
¢ 'award under the Arbltr atxon e f
Act, 1940— -

(1) when presented toa Dlst-
- rlct Munstf S Court =

Clty Civil Court, MadfaS,
g Sub-~Court, a District™
“Court or-the H1gh -Coutt—:

(1) if the value of the subs’’ Twenty»ﬁve rupees. |
ject-matter of the award .
does not exceed Rs. 5,000, .

 (2) if such value exceeds Onpe hundred rupees.

- Rs, 5,000 but does not
exceed Rs. 10000 \

3) if such value exceeds Two hundxed and ﬁft>
~ Rs. 10,000. Tupees.

(n) Application under section
."14 or scetion 20 of the Arbit-
. ration Act, 1940, for a direc-- o I
.tion for filing an award or _ o

~ for an order for filing an
" agreement and appllcatlon
for enforcing foreign awards--

(1) when presented to a Dis- . Fifteer 1 pecs.
“rict Munsif’s Court.

o puim amon

= stituted for the word Madras/"
1 Thm worda were substi ord el

du Adaptation of Laws Order,
gzd% 'x;ﬁ?llfmtl uNad&pAdnpmﬁon bf Laws ( econd An'wmi-1
— .

Y

mont" Ordcr, 1969 IR <o)
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SCHEDULE 11 ~—cont.

Article, Particulars. Proper fee.
(1) @ @)
11 (i) when presented to the
cont. City Civil Court, Madras,

a Sub-Court, a District
Court or the High Court—

(1) if the value of the Fifteen rupees,
subject-niatter of the
award does not exceed
Rs. 5,000;

(2) if such value exceeds Oue hundred rupees.
Rs. 5,000 but does not

exceed Rs. 10,000;
(3) if such value exceeds Two hundred and fifty
Rs. 10,000, rupces, '
(o) Petition to the High Court Twenty rupess.

for the admission of an .
Advocate, Attorney or Vakil.

(p) Application, presented to Fifty rupees.
theHigh Court under section
24 of the Press (Objectionable
Matter) Act, 1951,

(g) Revision petition presented
to the High Court under
: . .section 115 of the Cade: of S
' Civil Procedure, 1908, or ' ‘
under section 25 of the Pro- - ;
vincial Small Cause Courts
Act, 1887, or under the
provisions of any other Act,
arising out of a suit or pro-
ceeding —

(1) if the value of the suit or Five rupees.
proceeding to which the
Order sought to be revised
: relates does not exceed
Rs. 1,000; :

(ii) if such wvalue exceeds Ten rupees.
Rs. 1,000,

(r) Petition under sections 153, One hundrer :
166 and 221 of fthe Indian fred rupeca,
Companies Act, 1913, in
3@anection with the winding
ep of a company.

i See now the Companies Act, 1956 (Central -Act I of 19?;),




.
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SCHEDULE TI—cont,

’Arqicl-;.:,? Particulars. " Proper fee.
RO @ . 6

11— (s) Petmon to the High Court l[Onehundredrupees.
cont. under Article 226 - of the-,
s Constitution for a writ other -
- than the writ of Habeas
orpus or a petition under -
Artlcle 227 of the Constitution.: ‘

_.(t) Apphcatxon under section One hundred rupees.
" "45 of the Specific Rehef Act,
1877 2
W ApphCatlon or petition~ Two rupees. e
presented to the High Court " : . X
- and not otherwise speClﬁ-
cally p;ovxded fors: »

(V) Electlon petition questlomng
‘the election of a person ln N

' respect of — I K
| (i) the office of member of Twenty-ﬁve rupees C oS
e apanchayat £ . el

‘ (u) the office of Presndent Flfty rupees.
. .ofa panchayat ~ -

%s'-. .

(1 i) the office of member ot
.2 Alderman of the- Council
. ': of the Corporation .of . ..

BT - S Madras or of member o

Fifty rupees. - ',

SR Municipal Councxl
S ] - -or a Dlstnct Board,']'

b (1v) the ofﬁce of Mayor’ or Two huhdred —'rup‘ees;f

eputy -Mayor.. of .. the

adu Co‘urtsfees all
(Tamll Nadu ‘Act 313
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SCHEDULE I—cou:.

drticle, Particulars. Proper fee,
)] (2) : {3)
12 | Application for lzave to sue 1[Seventy-five naye paise.' , ' éf

as a pauper.

13 Applicationfor leaveto apoeal
: as a pauper — E
(i) when presented to a  One rupee.
District Court or a Sub- , +
Court; ‘
(ii) When presented to the  Two rupees.
. High Court.

14 (i) Bail Bond or other instru- 1[Twenty-five naye paise.}
meat of obligation when ' ,
filed in village courts.

(ii) Bail Bond or other instru- 1[Seventy-five naye paise,
ment of obligation given in :
pursuance of an order made
by a Court or Magistrate
under any section of the
Code of Crim nal Procedure, '
1898,* or the Code of Civil .
. Procedure, 1908, and not
otherwise provided for in
this Act.

15 Every copy of power-of-attorney 1Seventy-five naye paise.}
when filed in any suit or
proceeding.

16  Mukbtarnama, Vakalatnama

orany paper Sigrned by an

advocate signifying or inti-

mating that he is refained

for a party—

When presented —
(i) to any Court other Onerupec and 2{ﬁfty\naye
thanthe High Court or to paise.)

any Collector or Magistrate
or other executive officer;

1. The words “Seventy-five naye Paise * and * Twenty-five
naye Paise” were substituted for the words “ Twelve annas ”
and “Four annas ” respectively by szoction 2 of and the
Schedule to, the Tamil Nadu Coinage (Alterztion of References)
Act, 1960/ (Tamil Nadu Act 9 of 1960),

2. These words were substitut:d for the words  *‘ Right
annas ” by section 2 of. and the Scho 'L . e Tumii Nadu
Coinage (Alteration of lefcrences) Act, 1960 {Tamil Nady
Act 9 of 1960).

" Wee now the Code ¢! Criminal Procedure, 1973 (Central
Act 2 of 1974). ' (Central




~ SCHEDULE II “cont.

4t

- .. Particulars. " Properee.

e

‘ - 2
" or a Chief Executive
-"';Authorlty.,‘ : ";;r:

(i) To the High Court . Threorupees,
. ) tothe Governmment - " Three rupees.

' 17"~ Agreement in writing stating
" a question for the opinion
of the Courtunder the Code
~of Civil Procedure, 1908 — -

(i) When presented to a - Fifieen rupees.
District Munsif‘s ‘Court or

* when presented to the City : S o =
- Civil Court or Sub-Court e
of Ootacamund 1[ © ] + . : S ST
L in a case where the value of 2 SRR T
' the subject-matter . does 7 e T
. mot exceed Rs. 5,000. ~ S e Sty
o (i) In any other case .. One hundreu .upees, | o \
18 = Caveat . - e Ten rupees.
SCHEDULE 1.
Part I. : : v‘/
. (See section 55.) o
Porm of Valuéztfon (to be used with such modifications, if ary, as may be - 0
e R necessary) of Estate., A T

IN THE COURT OF o
(or ADMINISTRATION -

'Re : PROBATE OF THE WILL S ,

" OF THE ESTATE OF S ), DECEASED, . -~
1. T(A. B ' solemnly afirm/make oath and saythat
[ am the executor (or one of the executors or one of the next-of-kin) +

“of .. . . deceased,and that I have truly set forth in Annexute
“A to this Form of Valuation all theestate of which the above named
- 'deceased died possessed or to which he,was entitied .at the time of-
- his dehth, and which has come, ot is 19_;91y‘ to come, to my hands, -,

" ToTnewords “or of Cochin” were omitted by clause 3 of, and the.
* "schedule to, the Madras Adaptation of Laws Order, 1957. ROt

RN
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SCHEDULER I —.zonz,
Part I —cont.

2. 1 further say that I have also truly set forth in Annexure B
alltheitems I am by law allowed to deduct. ‘

3. I further declare that thé said estate exclusive only of the last-
' was on the date of the death of the deceased

mentioned items, e
*is
under the value of

4.1 (A.B.) further declare that what is stated in this Form of
-Valuations is true to th: best of my information and belief,

(Signed) — — ——A.B.
ANNEXURE A. .
Valuation of the movable and immovable property of deceased.

' a ' 1[rs. NP,]
Cash in hand and at the bank, household goods,
-wearing apparel, books, plate, jewels, etc.

" (State estimated value according to best of Executor's or

Administrator’s belief.)

Property in Government securities transfei‘able at the
" Public Debt Office.

} (State description and value on the date of the death of

the  deceased or on the date of the application, as the
case may be.)

Immovable property, consisting of .. . .

(State description and market value on the date of the
death of the deceased or on the dute of the applicarion,
as the case may be.)

Leasehold property .. . e .. ..

(If the deceased held any leases Sfor years Aotocmityphly
State the period of the leas: and the estimated amount
of rent inserting separately arrears due on the dutc of
death or on the date of the application, as the case
may be.) \

Property in public companics .. .o

(State the particulars and the value calculated at tie
price on the date of the deat.: or on the dute of the
application, as the case may be.} -

* This form to be used where tac-applicaticn is mu o after e

year from the date of the d2ath. )

1 These letters were substinnce

by section 2 of, and the Schedu's

(«slteration of References) Act, |
1960).

to, the Tam:i Nadu Coingpe

3 for the lsiiers “ Rs. a. o
$60 (Tamil Nadu Act 9 of




. . . .

SCHEDUEE III--eont.
Part Ig-,-’co»nt.

,Pollciesofxnsurance upcvnhfe moneyout on mortgages ~ 1[rs, NP}
- and other securities, such as bonds bllls, notes. and <
o other securltles for money. ,

| state the amount of the whole on the date of the doatlz L :
f oron the date of the apphcatwn, as the:case may be). .~

Deduct  itemm "
éd m_ ub-sectlon @ of sectxon‘56

Schedule of cfebrs; etc.’

Amountbf debts due and owmg from the deceased ‘i[ns.' -
1egélly payable out of the estate. .

Amount of expenses connected w1th funeral rites and

ceremomes. L o
Amount of mortgage mcumbrances.;. R o

Property held in trust not beneﬁcxally or w1th general
power to confer a beneficial mterest

S

4

Other property notsub Ject toduty - -

[ : : j,,’;:‘.“Total ot

V-

: ¢l
g e . ’

1 These letters were substntuted for the letters “Rs.a*” ¥ bysectlon , :
2 of ‘and the Schedule to, the Tamil Nadu Coinage (Alterationof Lo
Refercnces) Act, 1960 (Tamﬂ Nadu Act 9 of 1960). Co

.

“ ' ;o R4 LS
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T o Ybereyees una Sults Valuation [1955- T.

N. Act XTV.
SCHBDWE .I'Ivlf"cont. Py
. Pau o

| AMENDZD

FoRM o7 VALoATIoN oF Estars,
T ¢ See 'sepﬁqns 61 and 63,) |
THE COURT OF o

;.'}'

- s

1.'X(A.B.) arn the executor (or one of the
xt-of- .aatkecasemayb,e)of e

kS . ) . . o ". e
- I have now truly set forth in Annexure A to this amended
Fc‘:'ni“ of -Valuation'yall thg’eséaétehd the deceasel at the date of S
B SRAES E ‘ is deat » It

U the application (or, prebate or letters of administration) -
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1976 : T.N. Act 5] Indian Stamp (Tamil Nady Third 537
Amendment) and the Tamil Nadu
Court-fees and Suits Valuation
(Amendment)

TAMIL NADU ACT NO. 5 OF 1976.*

THE INDIAN STAMP (TAMIL NADU THIRD
AMENDMENT) AND THE TAMIL NADU
COURT-FEES AND SUITS VALUATION

(AMENDMENT) ACT, 1975.

[Received the assent of the President on the 15th March 1976.
first published in the Tamil Nadu Government Gazette
Extraordinary on the 17th March 1976 (Panguni 3,
Iratchasa (2007-Tiruvalluvar Andu)).]

An Act further to amend the Indian Stamp Act, 1899, in
its application to the State of Tawil Nadu and the
Tamil Nadu Court-fees and Suits Valuation Act,1955,

BE it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-sixth Year of the Republic of India as
follows :—

1. (1) This Act may be called the Indian Stamp short title and
(Tamil Nadu Third Amendment) and the Tamil Nadu extent.
Court-fees and Suits Valuation (Amendment) Act, 1975.

(2) It extends to the whole of the State of Tamil Nadu,

2. In the Indian Stamp Act, 1899 (Central Act IT of Amendment of
1899) (hereinafter referred to as the Central Act), section 74 Central Act II
shall be re-numbered as sub-section (1) of that section, © 899.
and after sub-section (1) as so re-numbered, the following
sub-section shall be added, namely :—

“(2) A rule may be made under sub-section (1) so as
to have retrospective effect on and from a date not earlier
than the 15th September 1965.”.

3. [The amendment made by this section has already
been incorporated in the principal Act, namely, the Tamil
Nadu Court-fees and Suits Valuation Act, 1955 (Tamil
Nadu Act X1V of 1955).]

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Bxiraordinary, dated the 24th October 1975,
Par; Iv—Section 1, Pages 246-247, : '
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Validation of 4. Notwithstanding anything contained in any judg-

n“o'ttia&é’aﬁozfdm’ ment, decree or order of any Court or other authority,—

etc.

(i) the orders issued by the State Government in G.O.
Ms. No. 873, Revenue Department, dated the 17th March
1965 and in Government Memorandum No.44430/V1/65-7,
Revenue Department, dated the 9th September 1965 ; and

(ii) the notification No. B.P. Press 25 (L), dated the
10th September 1965, issued by the Board of Revenue
(Chief Controlling Revenue—Authority) and published
at pages 2013—2014 of Part III of the Fort St. George
Gazette Extraordinary, dated the 15th September 1965,

shall not be deemed to be invalid, and shall not
be deemed ever to have been invalid, merely on the ground
that they were not issued in the form of rules in accordance
with the provisions of the Central Act or the Tamil Nadu
Act or that they were not placed on the table of both the
Houses of the State Legislature ; and—

(@) all acts, proceedings or things done or taken
under the aforesaid orders or notification till the date of the
publication of this Act in the Tamil Nadu Government
Gazette, shall, for all purposes, be deemed to be, and to
have always been, done or taken in accordance with law ;

(b) no suit or other proceeding shall be maintained
or continued in any court for the payment of any amount
towards difference in discount ; and

(c) no court shall enforce any decree or order
directing the payment of any amount towards difference
in discount.

Explanation—For the purpose of this section,
s‘difference in discount” shall mean the difference between
the rates of discount permissible for the sale of stamps
under the rules, orders or notifications in force immediately
before the 15th September 1965 and the rates of discount
permissible under the orders and notification referred to
in items (i) and (ii) of this section.
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ACT No: 1 OF 1985" 1_/

An Act further 10 amcnd the" ‘ T amll Nadu" Coart—”
. Va uazton Act 1955

BE it enacted by the Leglslature 4. the - State"of,Tamu Nad
: Thirty-thlrd Year of the Repilbhc of ]”ndla as follo_vs

1. Short title - and com)neneemént —( 1) Thl’s
called the Tamil Nadu A Court feea and Sults leuatli
ment) Act, 1982, o - -

(2) It shall  come into fGtCe .on such date aq 5
CO\ ernment may,‘ by nOtlﬁCdUO 1, appumt '

2! Amendment of ‘Section 7; ';.Tamzl Nadu Act V
In section 7 of the. Tamil »Nadu Ccuri-fees a Suits”
Act, 1955 (Tamil Nadu Act. XIVoof 1955) - Kl(‘her&a

inaffe '
to as the prmclpal Act)',:,sub-Sec’tlonf (3)'-sha1‘1 be OIIlltUe:
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%) Amendment of schewuze 11. 10 Tamil Nadu Act X1V of
~In‘Schedule II' to the; prmc1pa1 Act— o

a]l be 1nsert\,d namely —

RL (bb) Memorandum éf\ - | T-wd aundred 1'11[).&“&.":‘3‘."’;
Wnt Appeal | | | |

(2) 1n Artlcle 10, in. clause (c) after the words “ a Collector
me words “or to; any ofﬁcer of the Public Works Departmmt shall
be 1nscrted : '

A Kfe _'followmg entnes shall e substltuted namdy —_

ST Flectxon petltIO' questlomrc the election of a  person
m respcct of— .. N 3 .

(1) the oﬁiCe of member of a panchayat; |

o (11) “the’ ofﬁCe £ Presuient or Vlce-Prusulent of a
panchayat | |
= (111) the office of member of the Municipal Corpoxatlon
" of Madrau or. of Madurai 'or of Coimbatore or of any ' other
';vMumczpal Corporation constituted unider any law for the time being
Lin force or of member of a ‘Municipal  Council or a Panchayat
';"lJmon Cou‘ncﬂ ¢

(iv) the cffice ol Mayor or Deputy Mayor of tae
Mun1c1pa1 Corporation’ of Madras or of Madurai or of Coimbaiore
Tort of - any other MunICIpaI‘ Corporation  constituted under any law
for the time being in force | or of Chairman or Vice-Chairman of a
Mum(:lpal Coungil or a Panchayat Union Council.”.

(By order of the Governor) ' a

-

- S. VADIVELU |

Commzsszoner and Secretary to Government,
‘Law Department.

i
L |
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"Part 1V—Section 2 4
Tamil Nadu Acts and Ordinances. )

The following Act of the Tamil Nadu Legislative Assembly vcecived the
; assent of the Governor on the 0th October 1991 and is hereby published for
Z general information :—

. ‘ . ACT No. 31 OF 1991.

1 An Act further to wamend the Tamil Nadu Court fees and Suits Valuation
. Act, 1955.

BY it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Forty-second Year of the Republic of India as follows :—

':‘ '3 1. (1) This Act may be called the Tamil Nadu Couri-fees and Suits Short title
p Valuation (Amendment) Act, 1991. and
: - commencement,

(2) It shall come into force at once.

2. In Schedule Ii to, the Tamil Nadu Court-fees and Suits Valuation Act, Amendment
1955, in Article 11, after clause (g), the following clause shal] be inserted,
namely :—

i

of
Schedule 1iI.

“ (qq) Revision petition presented to a Distriet Court under sectivn 25
of the Provincial Small Cause Courts Act, 1887. Five Rupees”. !

(By order of the Governor.)

P. JEYASINGH: PETER,
‘Secretary to Government, Law Departmnent.

{Group) IV-2 Ex. (479)—1 L 9]

r et on s . .
L

N ]
‘ PUBLISHED BY 'rnsnmacronosmmo Y AND PRINTING,. N
‘m_mnl ouwopmcovwmmon%mnu % ,

1
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B Tami! Nadu
Act XIV of
1955,

The following Act of the Tamil Nadu Legislative Assembly received the assent of the

Governor on the 15th November 2002 and is hereby published for general information:—
-t

ACT No. 55 OF 2002.
An Act further to amend the Tamil Nadu Court-fees and Suits Voluation Act, 1955.
WHEREAS the cost of administration of justice has considerably increased;
AND WHEREAS there is no enhancement of court-fees for more than forty-six years;

AND WHEREAS it has become necessary to increase court-fees in order to meet the

. increased cost in the administration of justice;

AND WHEREAS the State Law Commlsexon has recommended for the increase of
court-fees; '

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Court-fees and Suits Valuation (Amendment
and Suspension of Operation) Act, 2002,

(2) (a) Sections 2, 3,4,5,6,7,8,9, 10, 11, 12, 13, 14, 15, 16, 17, 18, 19, 21 and 24 (1)
sh.1l be deemed to have come into force on the 8th day of August 2002 and the operation

of those sections shall be deemed to have been suspended on and from the 5th day of -

September 2002.

(b) Sections 22 and 23 shall be deemed to have comne into force on the Sth day
of September 2002. .

2. In section 7 of the Tamil Nadu Court-fees and Suits Valuation Act, 1955 (hereinafter
referred to as the principal Act), sub-section (3) shall be orritted.

3. In section 9 of the principal Act, for the expression “Subject to the provisions of
the last preceding sectioi, a document”, the expression “A document” shall be substituted.

4. For scction 22 of the principal Act, excluding the Explanation thereunder, the
following section shall be substituted, namely:—-

“22. Suits for mon 2y.—-—Ir{ a suit for money other than the suit for maintenance but
including a suit for damages or compensation or arrears of annuities or of other sums
payable periodically, fez shall be computed on the amount claimed.”.

5. For section 23 of the principal Act, the following section shall be substituted,
namely:—

“23. Suits for annuities.- In a suit for annuities or other sums payable periodically,
other than the suit for maintenance, the fee shall be computed on five times the amount
claimed to be payable for one year:— :

Provided that where the annuity is payable for less than five yearss the fee shall be

' computed on the aggregate of the sums payable.”.

" 6. In section 25 of the principal Act,—

(1) in clzuses (a) and (b), for the expression “rupees three hundred”, the ekpression
“rupees four thousand” shall be substituted;

(2) in clause (c), for the efpression “rupees five hundred”, the expression
“rupees five thousand” shall be substituted;

(3) in clause (d), for the expressin}l “rupees four hundred”, the expression
“rupees five thousand™ shall be substituted.

Short title and
commence-
men'.

Amendment of
- section 7.

Amendment of
section 9.

Substitution of
section 22.

Amendment of
section 23.

Amendment of
section 2S.

B
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Substitution of 7. For section 26 of the principal Act, the following section shall be substituted,
section 26. naxnely:_--

“26. Adoption suits.- In a suit for a declaration in regard to the validity or invalidity
* of an adoption or the factum of an adoption, fee shall be payable at the following rates:-

(i) In a District Munsif's Court Rupees four hundred
(ii) In the City Civil Court, Chennai or Rupees one thousand, if the market

a Sub-Court or a District Court. value of the property involved in or
: affected by the relief is rupees fifty
thousand or less; and rupees four
thousand if it is above rupees ffty
thousand.

(iii) In the High Court Rupees five thousand

Amendment of 8. In section 27 of the principal Act,—

section 27.
(1) in clause (a), for the expression “rupees three hundred”, the expression

“rupees four thousand™ shall be substituted;

(2) in clause (b), for the expression “rupees five hundred”, the expression
“rupees five thousand” shall be substituted;

(3) in clause (c), for the expression “rupees four hundred”, the expression
“rupees five thousand” shall be substituted.

Amendment of 9. In section 28 of the principal Act, for the expressions “rupees two hundred” and
section 28. “rupees one thousand”, the expressions “rupees one thousard” and “rupees twenty
thousand” shall, .. pectively, be substituted.
Amendment of 10. In section 29 of the principal Act,—
section 29.

(1) for the expression “under section 9 of the Specific Relief Act, 1877 (Central
Act I of 1877)", the expression “under section 6 of the Specific Relief Act, 1963 (Central
Act 47 of 1963)” shall be substituted; ,

(2) for the expression “rupees two hundred”, the expression “rupees five
thousand” shall be substituted.

Amendment of 11. In section 30 of the principal Act, for the expression “rupees four hundred”, the
section 30. expression “rupees four thousand™ shall be substituted.

Amendment of 12. In section 31 of the principal Act, for the expression “rupces three hundred” the
section 31. expression “rupees four thousand™ shall be substituted.

Amendment of 13. In section 37 of the principal Act, for sub-section (2), the following sub-section
section 37. shall be substituted, namely:-—

“(2) In a suit for partition and separate possession of joint family property or property
owned, jointly or in common, by a plaintiff who is in joint possession of such property, fee
shall be paid at the following rates:—

(i) In a District Munsif’s Court. Rupees three hundred.

(i) Inthe City Civil Court, Chennai ~ Rupees three hundred if the value of
or a Sub-Court or a District plaintiff°s share: is rupees thirty thousand
Court. or less; rupees five hundred if the value

is above rupees thirty thousand but
below rupees one lakh; and rupees seven
hundred and fifty if the value is rupees
one lakh and above.

@iii) In the High Court. Rupees two thousand.

SR
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14. In section 39, for sub-section (1), the following sub-section shall be substituted,
namely.— '

“(1) In a suit for the administration of an estate, fee shall be levied on the plaint at
the following rates:——

(1) In a District Munsif’s Coﬁrt. Rupees five hundred.

(i) In the City Civil Court, Chennai
or a Sub-Court or a District
Court.

Rupees five hundred if the value of the
subject matter is rupees thirty thousand
or less: rupees seven hundred and fifty
if it is above rupees thirty thousand but
below rupecs one lakh; and rupees one
thousand if it is rupees one lakh and
above.

(iii) In the High Court. Rupees five thousand.

15. In section 45 of the principal Act, for the expression “rupees three hundred”, the
expression “rupees one thousauu aud fi.¢ hundred” shall be substituted.

16. Section 46 of the principal Act shall be omitted.

17. In section 47 of the principal Act, for the expression “fifty rupees”, the expression
“five hundred rupees” shall be substituted. '

18. For section 50 of the principal Act, the following section shall be substituted,
namely:— _ .

. “50. Suits not otherwise provided for.—In suits not otherwise provided for, fee
shall be payable at the following rates:—

(i) In a Revenue Court.
(if)
(iii)

Rupees fifty

In a District Munsif’s Court Rupees three hundred.

The City Civil Court, Chennai,
or a Sub-Court or a District
Court.

Rupees three hundred if the value of the
subject matter is rupees thirty thousand
or less; rupees five hundred if the value
is above rupees thirty’ thousand but
below rupees one lakh; and rupees seven
hundred and fifty if the value is rupees
one lakh and above.

(iv) The High Court Rupees two thousand.

19. In sections 64, 65 and 81 of the principal Act, for the expression “Board of
Revenue” wherever it occurs, the expression “the Appropriate Authority specified in the
Notification under sub-section (1) of section 4 of the Tamil Nadu Board of Revenue
Abolition Act, 1980 shall be substituted.

20. In Schedule I to the principal Act, in Article 3, in the entries in column ( 3) against
the entry * (a) Petition under section 53 or 54 of the Provincial Insolvency Act, 1920 in
column (2), for the expression “rupees five hundred”, the expression “rupees ten thousand”
shall be substituted.

21. For Schedule 11 to the principal Act, the following Schedule shall be substituted,
namely:—

Amendment of
section 39.

Amendment of
section 45.

Omission of
section 46.

Amendment of
section 47.

Substitution of
section 50.

Amendment of
sections 64,
65 and 81.

Amendment to
Schedule 1.

Substitution of
Schedule 1l
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“SCHEDULE H.

Article. Particulars.
M , @
L. (i) Petition in a suit under the Converts” Marriage

Dissolution Act, 1866.

(ii) Petition, plaint or memorandum of appeal when
presented to a Court under the Dissolution of
Muslim Marriage Act, 1939.

(iii) Petition under the Indian Divorce Act, 1869,
<rluding petitions under section 44 of that
Act, and every memorandum of appeal under
section 55 of that Act.

(iv) Plaint or memorandum of appeal under the
Parsi Marriage and Divorce Act, 1936, or a
counter-claim made under section 37of that Act.

(v) Plaint or me:morandum of appeal in a suit under
the Indian and Colonial Divorce Jurisdiction Act,
1926.

Proper fee.
3

One hundred
rupees.

One hundred
rupees.

One hundred
‘rupees.

One hundred
rupeces.

One hundred
rupees.

If, in a suit falling under any of these clauses, there is specific claim for damages, separate
fee at the rates prescribed in Article 1 of Schedule I shall be charged on the amount of

damages claimed.

2. Undertaking under section 49 of the Indian Divorce
Act, 1869.

3. Memorandum of appeal from an order inclusive of an
order determining any question under section 47
or section 144 of the Code of Civil Procedure, 1908,
and not otherwise provided for when presented-

(i) to any Court other than the High Court or to
any Executive Officer other than the Govern-
ment or the Appropriate Authority specified
in the 1otification under sub-section (1) of
section 4 of the Tamil Nadu Board of Revenue
Abolition Act, 1980 or Chief Executive Authority.

(ii) to the Government or the Appropriate Authority
specified in the notification under sub-section (1)
of section 4 of the Tamil Nadu Board of Revenue
Abolition Act, 1980 or Chief Executive Authority.

(iii) to the High Court—

(A) from an order other than an order under
the Tamil Nadu Agriculturists’ Relief Act,
1938—

(1) Where the order was passed by a Subordinate
Court or other authority-—

(a) if the order relates to a suit or proceeding, the
value of which exceeds five thousand rupees.

(b) in any other case.

Ten rupees.

Fifty rupees.

One hundred
rupees,

Two hundred
rupees.

One hundred
rupees.
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)

3)

R lalN

Where the appeal is under clause 15 of the Letters
Patent—

(a) from an order passé-a in exercise of appellate
jurisdiction.

(b) from an order passed in exercise of original
jurisdicuon, wiich woal? be appealable under
the Code of Civil Procedure, 1908, had it been
passed by a Subordinate Court.

(c) memorandum of Writ Appeal.
(d) in any other case.

Where the appeal is under section 45-B of the
Banking Regulation Act, 1949.

(B) from an order under the Tamil Nadu Agriculturists’
Relief Act, 1938.

(iv) to the Government in pursuance of a statutory
right to appeal for which no court fee is leviable
under any other enactment.

Memorardum of appeal under fhe Arbitration and
anciliation Act, 1996.

Copy or translation of a judgement or order not being
or having the force of a decree—

when such judgment or order is passed by any Civil
Court other than the High Court or by the Presiding
Officer of any Revenue Court or office or by any
other Court or judicial or executive authority——

(a) if the amount or value of the subject does not
exceed one thousand rupees ;

(b) if such amount or value exceeds one thousand
rupees;

when such judgement or order is passed by the
H.gh Court.

Copy or translation of a judgment or order of a
Criminal Court.

Copy of a decree or order having the force of a
decree—

When such decree or order is made by' any Court
other than the High Court-

(a) if the amount or value of the subject-matter of
the suit wherein such decree or order is made
does not exceed one thousand rupees ;

(h) if such amount or value exceeds one thousand
rupees ;

Two hundred
rupees.

Two  hundred
rupees.

One thousand
rupees.

One thousand
rupees.

One thousand
rupees.
Fifty rupees.

One hundred
rupees.

Five per cent
of the value for
jurisdiction.

Twenty rupees.
Fifty rupees.
One hundred -

rupees.

Ten rupees.

Twenty rupees.

Fifty rupees.




—

298 TAMILNADU GOVERNMENT GAZETTE EX 1o,

10.

Wkhen ‘:such decree or order is made by the High
Court.

Copy of any document liable to stamp duty under
the Indian Stamp Act, 1899, when left by any party
to a suit or proceeding in place of the original
withdrawn.

Copy of any revenue or judicial proceeding or order
not otherwise provided for by this Act or copy of any
account, statement, report or the like taken out of any
Court or office of any public officer.

For every document

(a) Application or petition presented to any officer of
land revenue by any person holding temporarily
settled and under direct engagement with
Government and when the subject-matter of the
application or petition relates exclusively to such
engagement.

(b) Application or petition presented to any officer of
land revenue relating to the grant of land on
darkhast.

(c) App ication to a Collector or to any officer of the
Pub.ic Works Department for lease of land for
agricultural or non-agricultural purposes.

(d) Application or petition presented to any Executive
Officer under any Act for the time being in force
for the conservancy or improvement of any place
if the application or petition relates solely to such
conservancy or improvement.

(e

~—

Application or petition presented to any Board or
Executive Officer for a copy of translation of any
order passed by such Board or Officer or of any
other document on record in such office.

(f) Application to a Forest Officer by a forest contractor
for extension of the period of lease-

(i) if the value of the subject-matter of the lease

is Rs.15,000 or less;

(i) if such value exceeds Rs.15000 for every
Rs.5,000 or part thereof in excess
of Rs.15,000.

{g) Application for attestation of private documents
intended to be used outside India.

(h) Application for lapsed deposit presented after six
months after the date on which the amount lapsed
to the Governnici

(i) when the amount of deposit does not exceed
Rs.500.

o™

~ Ten rupees.

One hundred
rupees.

Ten rupees.

Ten rupees.

Ten rupees.

Fifty rupees.

Ten rupees.

Ten rupees.

"One hundred
rupees.

Twenty-five
rupees.

Twenty-five
rupees.

Ten rupees.
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1. (a)

(b)

{c)

(i) when it exceeds Rs.500 but does not exceed
Rs.5,000.

(i) when it exceeds Rs.5000

(i)  Application or petition presented to the Government
and not otherwise provided for-

(iy involves the exercise or non-exercise of
power conferred by law or rule having the force
of law;

(i) in other cases

() Application or petition presented to the Government
or the Appropriate Authority specified in the
Notification under sub-section (1) of section 4 of the
Tamil Nadu Board of Revenue Abolition Act, 1980 or
Chief Executive Authority and not otherwise provided for—

(i) which involves the exercise or non-exercise of power
() in other cases .

(k) Application or petition not falling under clause (i) or
(j) and presented to a public officer or in a public office
and not otherwise provided for,-

(i) which involves the exercise or non-exercise of
rower conferred by law or rule having the force
of law;

(i) in other cases

Application or petition presented to any Court for copy
or translation of any judgment, decree or any proceeding
of or order passed by such Court or of any other document
on record in such Court.

Application or petition presented to any Civil Court other
than a Principal Civil Court of Original Jurisdiction or to
any Court of Small Causes constituted under the Provincial
Small Cause Courts Act, 1887 or to a Collector or other
Officer of Revenue in relation to any suit or case in which
the amount or value of the subject matter is less than
Rs.500.

Application te any Court that records may be called
from another Court, when the Court grants the application
and is of opinion that transmission of such records involves
the use of the post.

conferred by law or rule having the force of law;

Twenty-five
rupees.

Fifty rupees.
Fifty rupees.

Ten rupees.

Fifty rupees.

Twenty-five
rupees.

Fifty rupees.

Twenty-five
rupees.

Five rupees.

Ten rupees.

Twenty rupees.

(.h Application for permission to deposit revenue or rent either Ten rupees.

{e)

in the office of the Collector or in the Court.

Application or petition presented to a Court for determination
of the amount of compensation to be paid by a landlord
1o s tenant.

Fifty rupees.
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(f) A written compiaint or charge of any offence
presented to any Criminal Court and an oral
complaint of any such offence reduced to writing
under the Code of Criminal Procedure, 1973,

(g) Application or petition presented to any Court, or to
any Magistrate in his executive capacity and no!
otherwise provided for in this Act.

(h) Application for arrest or attachment before
judgment or for temporary injunction—

(1) when presented to a Civil Court or Revenue
Court other than the High Court in relaticn to
any suit or proceeding—

(i) if the value of the subject-matter is
Rs.30,000 o1 less;

(i) if such value is above Rs.30,000
(2) when presented to the High Court
(i) Application or petition under section 47 and order XXL
rules 58 and 90 of the Code of Civil Procedure, 1908-

(i) when filed in a Revenue Court or a District
Munsif’s Court;

(i) when filed in the City Civil Court, Chennai,
a Sub-Court or a District Court;

(i) when filed in the High Court

(j) Application or petition under sections 34, 72, 73
and 74 of the Indian Trusts Act, 1882.

(k) (i) Application for probate or letters of administration
to have effect throughout India.

(i) Apy lication for probate or ‘e*er< of administration
not falling under clause (i)—

(1) if the value of the estate does not exceed
Rs.5,000;

(2) if such value exceeds Rs.5,000 but does
not exceed Rs.25,000.

(3) if such value exceeds Rs.25,000

Provided that if a caveat is entered and the application is
registered as a suit, onc-half the scale of fee prescribed in
Article 1 of Schedule I on the market value of the estate
~ less the fee already paid on the application shall be levied.

() Original petitions not otherwise provided for when
filed in——

() a District Munsif's Court—

Twenty rupees.

Twenty-five

rupees.

Fifty ru;iees.

One hundred
rupees.

Two  hundred
rupees.

Fifty rupees.

One hundred
rupees.

Two hundred
and fifty
rupees.

Fifty rupees.

Five hundred
rupees

Ten rupees.

Fifty rupees.

One hundred
rupees.
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(m

=

(n)

(o)

(p)

(q)

(1

(1) under the Tamil Nadu Village Courts Act, 1888

-t

(2) in other cases

(i) the City Civil Court, Chennai, a Sub-Court or a
District Court;

(iii) the High Court

Application under the Arbitration and Conciliation
Act, 1996—

(1) if the value of the subject-matter of the award
does not exceed Rs.50,000;

(2) if such value exceeds Rs.50,000 but does not
exceed Rs.1,00,000;

(3) if such value exceeds Rs.1,00,000

Application to the High Court under section 96 of
the Code of Criminal Procedure, 1973

Revision petition presented to the High Court under

section 115 of the Code of Civil Procedure, 1908, .

or under section 25 of the Provincial Small Cause
Courts Act, 1887 or under the provisions of any
other Act, arising out of a suit or proceeding—

(i) If the value of the suit or proceeding to which
the order sought to be revised does not exceed
Rs.10,000 :

(i) if such value exceeds Rs.10,000 but does not
exceed Rs.50,000

(i) if such value exceeds Rs.50,000

Revision petition presented to a District Court under
section 25 of the Provincial Small Cause Courts Act,
1887~

(i) if the value of the suit does not exceed Rs.5000
(i) if such value exceeds Rs.5000

Petition under sections 391, 439 and 522 of the
Companies Act, 1956, in connection with the winding
up of a company.

Petition to the High Court under Article 226 of the
Constitution for a writ other than the writ of Habuas
Corpus or a petition :nder Article 227 of the Constitution.

Twenty-five
rupees.

Fifty rupees.

One hundred
rupees.

Two hundred
and fifty
rupees.

Seventy-five
rupees.

Three hundred
rupees.

Seven hundred
and fifty
rupees.

Five hundred
rupees.

“ne hundred
rupees.

Two hundred
and fifty
rupees.

Five hundred
rupees

Oné hundred
rupees.

Two hundred
rupees.

One thousand
rupees.

Five hundred
rupees.
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(s) Application or petition presented to the High Court
" and not otherwise specifically provided for.

(t) Election petition questioning the election of a person
in respect of—

(i) .the office of member of a Panchayat;

(ii) the office of President or Vice-President of a
Panchayat;

(iii) the office of member of the Municipal Corpora-
tion constituted under any law for the time
being in force or of member of a Municipal
Council or a Panchayat Union Council;

(iv) the office of Mayor or Deputy Mayor of the
* Municipal Corporation constituted under any law
for the time being in force or of Chairman or
Vice-Chairman of a Municipal Council or a
Panchayat Union Council.

12. Application for leave to sue as an indigent person.

13. Application for ieave to appeal as an indigent person,—
(i) when presented 1o a District Court or a Sub-Court;
(i) when presented to the High Court

14. (i) Bai bond or other instrument of obligation
when filed in village courts

(ii) Bail bond or other instrument of obligation
given in pursuance of an order made by a
Court or Magistrate under any section of the

Code of Criminal Procedure, 1973, or the’

Code of Civil Procedure, 1908 and not otherwise
provided for in this Act.

15. Every copy of power of attorney when filed in any
( _ suit or proceeding. -

16. Mukhtarnama, Vakalatnama or any paper signed by
an advocate signifying or intimating that he is retained
for a party, when presented to,—

] (i) any court other than the High Court, to any
Collector or Magistrate or other executive
officer. ~

(ii) the Government or the Appropriate Authority
specified in the Notification under sub-section (1)
of section 4 of the Tamil Nadu Board of Revenue
Abolition Act, 1980 or a Chief Executive Authority.

(iii) the High Court

(iv) the Government

S

One hundred

rupees.

Two hundred
-and fifty
rupees.

Five hundred
rupees.

One thousand
rupees.

Two thousand
and ‘

five hundred
rupees.

Ten rupees.
Twenty rupees.

Fifty rupees.

Five rupees.

Twenty rupees.

Twenty-five
rupees.

Five rupees.

Eight rupees.

Ten tupees.

Ten rupees.
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17. Agreement in writing stating a question for the opinion
of the Court under the Code of Civil Procedure, 1908

Two hundred
rupeces.

(i) when presented to & District Munsif's Court or
when presented to the City Civil Court of
Chennai or Sub-Court in a case where the value
of the subject-matter does not exceed Rs.50,000/-

(i) in any other case Five hundred

rupees.
18. Caveat—
(i) When the value of the property does not exceed Fifty rupees.
Rs. 15,000, ‘
(ii) When it exceeds Rs.15,000 but does not excee One hundred -
Rs.30,000. : rupees.
(i) When it exceeds Rs.30,000 Two hundred
rupees.

(iv) In other cases not covered by the above Two hundred

categorisation. rupees.
19. For each memorandum of appearance in Criminal
Courts—
(i) When filed in any court other than the Sessions Two rupees.
Court and the High Court.
(i) When filed in a Sessions Court Three rupees.
(iii) When filed in the High Court. Five rupees.

22. The provisions of sections 7, 9, 22, 23, 25, 26, 27, 28, 29, 30, 31, 37, 39, 45, 46, 47,
50, 64, 65, 81 of, and Schedule I and Schedule II to, the principal Act which were in force
immediately before the 8" day of August 2002 shall, for al! purposes, be deemed to have
been revived on and from the 8" day of August 2002 as if the said provisions were not
omitted or amended, as the case may be, by the Tamil Nadu Court-fees and Suits Valuation
(Amendment and Suspension of Operation) Act, 2002.

23. Notwithstanding the suspension of the operation of se:tions 2, 3,4, 5,6, 7, 8, 9,
10, 11, 12, 13, 14, 15, 16, 17, 18, 19, 20, 21 and 24 (1) any Court-fees levied during the period
commencing on the 8" day of August 2002 and ending with the 5" day of. September 2002,
shall be deemed to have been validly levied under the principal Act as if the amendments
made to the principal Act by the Tamil Nadu Court-fees and S.its Valuation (Amendment
and Suspension of Operation) Act, 2002 were in force on the date of such levy. ‘

24. (1) The Tamil Nadu Court-fees and Suits Valuation (Amendment) Act, 1982 is
hereby repealed.

(2) The Tamil Nadu Court-fees and Suits Valuation (Amendment) Ordinance, 2002 -

and the Tamil Nadu Court-fees and Suits Valuation (Amendment) Suspension of Operation
Ordinance, 2002 are hereby repealed.

Revival of
sections 7, 9,
22, 23, 25, 20,
27, 2R, 29, 30,
31, 37, 39, 45,
46, 47, 50, 64,
65, 81, Sche-
dule | and
Schedule 1.

Validation.

Repeal and
saving.
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(3) Notwithstandine the repeal under sub-section (2). anythime done or any action ,
EREER DS

ey k
(Amendment) Ordinance, 2902 and the Tamil Nadu Couwrt-fec anet et Valuatwon ;
(Amendment) Suspension of Operation Ordinance, 2002 shall be deenved o peeheendon 0
or taken under the principui Act. as ameénded by this Act.

taken under the principal Act as amended by the Tamil Nadu Court-foes et Suits Valuation

{(By order of the Governor)

ACKRISHNANKETTY NATRL
Secretary o Government,
Law Deparmment.

PRINTED AND PURLISHED 3Y THE DIRECTDR OF STATIONERY AND PRINTING,  CHENNAI
ON BEHALF OF THE GOVERNMENT OF FAMIL NADU
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The following Actof the Tamil Nadu Legislative Assembly received the assent ot the
Governor on the 17th May 2003 and is hereby published for general information: - -
ACT No. 170F 2003.
An Act further to amend the Tamil Nadu Court-fees and Suirs Valuation Act, 1935,
Br it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-fourth
Year of the Republic of India as follows: -

1. (1) This Act may be called the Tamil Nadu Court-fees and Suits Valuat.on
(/\mendment)Act 2003.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

"iTi']Nﬂfll"f}L_“ 2. In section 7 of the Tamil Nadu Court-fees and Suits Valuation Act, 1955
XV ol 1933 (hereinafter referred to as the principal Act), sub-section (3) shall be ommed

3. Insection 25 of the principal Act,~-

(1) inclausc (a), for the expression “rupees three hundred™, the expression
“rupees one thousand and five hundred” shall be substituted;

- (2) inclause (b), for the expression “rupees three hundred”, the expression
“rupees one thousand” shall be substituted;

(3) inclause (c), for the expression “rupees five hundred”, the expression
“rupecs two thousand” shall be substituted,;

(4) mclause(d) for the expression “rupees fourhundred’ the expression
“rupees one thousand” shall be substituted.

4. Forsection 26 of the pl mcnpal Act, the following section shall be substituted,
namely:—

“26. Adoption Suits.—In a suit for a declaration in regard to the validity or invalidity
of an adoption or the factum of an adoption, fee shall be payable at the following rates:——

(i) In a District Munsif™s Court Rupees two hundred. . '

(i1) Inthe City Civil Court, ‘Rupees two "h'un‘dr'ed and fifty, if the
Chennai or a Sub-Court market value of the property involved
or a District Court. in or affected by the relief is rupees

thirty thousand or less; rupees five
hundred if it is above rupees thirty
-thousand but below rupees one lakh;
and rupees seven-hundred and fifty if
it is above rupees one lakh:

(i) Tn the High Court = Rupees one thousand.”.
5. Insection 27 of the principal Act.—

o (D in clause (a) for the expnessnon “rupees three hundxed” the expression
“rupecs seven hundred and f’fty shall be substituted, : :

(2) in clause (b), for the expression “rupces ﬁvc hundred”, the expression
“rupees two thousand™ shall be substituted:

(3) in clause (¢). for the expression “rupees four hundred™. the expression
“rupees one thousand™ shall be substituted. :

6 In section 28 of the principal Act. for the expressions “rupees two hundred”
and “rupees one thousand™. the expressions “rupees one thousand™ and “rupees live
thousand™ shall. respectively, be substituted :

Short title and
commence-
ment.

Amendment of

section ' 7,

Amendment of
seetion 235,

Amendment of
section 26.

Amendnient of

section 27. .

T e T 4

\nundmuﬂ of
seetion 28.

R TR
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_Amendment of
section 29.

Amendment of
section 30.

Amendment of
section 31.

Amendment of
section 37.

Amendment of
section 39.

. Amendment of
section 45.

Amendment of
section 47.

Substitution of
section 50.

A

7. Insection 29 of the principal Act,—-

(1) for the expression “under section 9 of the Specific Relief Act, 1877
(Central Act 1 of 1877)". the expression “under section 6 of the Spcc:ﬁc Relief Act, 1903
(Central Act 47 of 1963)" shall be substituted:

(2) for the expression “rupees two hundred™. the expression “rupees eight

hundred” shall be substituted.

& Insection 30 of the principal Act, for the expression “rupees four hundred™,
the expression “rupees one thousand™ shall be substituted.

9. Insection 31 of the principal Act, for the expression “rupees three hundred™,

the expression “rupees one thousand™ shall be substituted.

10. In section 37 of the principal Act, for sub-section (2), the following

sub-scction shatl be substituted, namely:—

“(2) In a suit for partition and separate possession of joint family property or
property owned. jointly or in common, by a plaintiff who is in joint possession of such
property, fee shall be pimid at the following rates:

When the plaint is presented to—

(") a District Munsifs Court. Rupees one hundred.

Rupees one hundred if the value of
plaintiffs share is rupees thirty thousand
or less; rupees five hundred if it'is above
rupees thirty thousand but below rupees
one lakh; and rupees seven hundred and
fifty if the value is rupees one lakh and
above.

(ii) the City Civil Court,
Chennai or a Sub-Court
or a District Court.

(iit) the High Court. Rupees one thousand.”.

11. In section 39 of the principal Act, for sub-section (1), the following
sub-section shall be substituted, namely:—

“(1) Ina suit for the administration of an estate, fee shall be levied on the plaint
at the following rates:---

Rupees one hundred if the value of
the subject matter is rupees thirty
thousand or less; rupees five hundred
if it is above rupees thirty thousand but
below rupees one lakh; and rupees seven
hundred and fifty if it is rupees one lakh
and above.

(i) Ina District Munsif's Court
or the City Civil Court,
Chennai or a Sub-Court or
a District Court.

(i) Inthe High Court. Rupees one thousand.”.

12. In section 45 of the principal Act, for the expression “rupees three hundred”, the
expression “rupees one thousand” shall be substituted.

13. Insection 47 of the principal Act, for the expression “fifty rupees”, the expression

“two hundred rupees” shall be substituted.

14. For section 50 of the principal Act, the following section shall be substituted,
namely:—

“50. Suits not otherwise provided for.—-In suits not otherwise provided for, fee
shall be payable at the following rates:—
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section 53 or 54 of the Provincial Insolvency Act, 1920”7, in column (2) and the entries
relating thereto in column (3), the following entries shall respectlvely, be substituted,

namely:—

“(a) Petition under section 53 or
54 of the Provincial Insolvency
Act, 1920, when filed in—

(1) a District Munsif's Court. An amount of one-half the scale of fee
prescribed in article 1 on the market
value of the subject-matter subject to
amaximum fee of rupees five hundred;

(ii) the City Civil Court, An amount of one-half the scale of fee
Chennai or a Sub-Court prescribed in article 1 on the market
or District Court. value of the subject-matter subject to

amaximum fee of rupees one thousand;

(iii) the High Court. An amount of one half the scale of fee
prescribed in article 1 on the market
value of the subject-matter subject to
a maximum fee of rupees two
thousand.™.

17. For Schedule 11 to the principal Act, the following Schedule shall be substituted,

namely:—
“SCHEDULE I1.
Article. Particulars. | Proper fee.
(! (2) (3}
1. (1) Petition in a suit under the Converts” Marriage Dissolution Fifty rupees.
’ Act, 1866 B
(i} Petition, plaint or memorandum of appeal when presented Fifty rupees.
to a Court under the Dissolution of Muslim Marriage
Act, 1939,
i ©E nyp R R T -e =

Substitution
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(i) Ina Revenue Court Rupees fifly.
(i) Ina Distrif;t Munsif's Court ~ Rupees one hundred.
(iii) Inthe City Civil Court, Rupees one hundred if the value of the
Chennai or a Sub-Courtor  subject matter is rupces thirty thousand
a District Court. or less; rupees five hundred if it is above
rupees thirty thousand but below rupees
one lakh; and rupees seven hundred and
fifty if it is rupees one lakh and above.
(iv) In the High Count. Rupees one thousand.”.

15. In sections 64, 65 and 81 of the principal Act. for the expression “Board of  Amendment of
Revenue” wherever it occurs, the expression “the Appropriate Authority specified in the Szc”""s 64,
Notification under sub-section (1) of section 4 of the Tamil Nadu Board of revenue 05 and 81.

-Abolition Act, 1980 (Tamil Nadu Act 36 of 1980)” shall be substituted.
16. In ScheduleIto theprmcxpalAct in Article 3. for the entry “(a)Pctltlonunder Amendment to
Schedule 1.

of

Schedule 11




ig“*"““iu—~ d WNE W< -AP I FIENEFEELRLITDOTEEEESNEEE Y BE - _ 0 - eB '

82 . -TAMIL-NADU'GOVERNMEN‘T GAZETTE EXTRAORDINARY = =
w1y BGY . | v | ‘ (3)
S (i)  Petition under the Indian Divorce Act, 1869, exéluding Fifty rupees.
petitions under section 44 of that Act. and every memorandum ’ .

-of appeal under section 55 of that Act.
- (iv) Plaintor niemorgndum of appeal under the Parsi Marriage ~ Fifty rupees.
and Divorce Act, 19306 or a counter-claim made under
section 37 of that Act.
If, ina suit falling underany of these clauses, there is specific claim for damages,
separate fec at the rates prescribed in Article 1 of Schedule I shall be charged
on the amount of damages claimed.

2. Undertaking under section 49 of the Indian Divorce Act, 1869. - Ten rupcees.

3. Memorandum of appeal from an order inclusive of an order
| determining any question under section 144 of the Code of Civil
© - Procedurc. 1908, and not otherwise provided for when presented-—

(1) to any Court other than the thgh Courcor to any Five rupees.
Executive Officer other than the Government or the
Appropriate Authority specified in the notification under
sub-section (1) of section 4 of the Tamil Nadu Board of
Revenue Abolition Act, 1980 or Chief Executive Authority.

(i1} to the Government or the Appropriate Authority Five rupees.
specified in the notification under sub-section (1) of
section 4 of the Tamil Nadu Board of Revenue Abolition
Act, 1980 0r Chief Executive Authority.

{111} to the High Court-—-

(A} from an order other than an order under the
Tamil Nadu Agriculturists” Relief Act, 1938

{1) Where the order was passed by a Subordinate
Court or other authority-—

(«r) 1f the order relates to a suit or proceeding, the Fifty rupees.
value of which exceeds five thousand rupees.

(h) m any other case Twenty nupees.

(2) Where the appeal is under clause 15 of the Letters Patent—-

{¢) froman order passed in exercise of appellate Twenty five
jurisdiction. , rupees.
(h) from an order passed in exercise of Twenty five rupees.

original jurisdiction, which would be
appealable under the Code of Civil
Procedure, 1908, had it been passed
by a Subordinate Court,

(¢) memorandum of Writ Appeal Two hundred -
" rupees.
() n any other case Two hundred
rupees.
{3) Where the appeal is under section 45-B of Five hundred
the Banking Regulation Act, 1949 ~rupees,
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(1) (2) | (3)
(B) from an order under the Tamil Nadu . T'en rupees. '

Agriculturists” Relief Act. 1938.

(iv)  to the Government in pursuance of a statutory ‘ I'en rupees.
right to appeal for which no court fee is ‘ _ i

leviable under any other enactment.

; 4. Memorandum of appeal under the Arbitration and One per cent of the
g . Conciliation Act, 1996. - ’ value for jurisdiction
subject to a
maximumofnupees
five thousand.

5. Copy or translation of a judgment or order not being Ten rupees '
" or having the force of a decree when such judgment or

order is passed by any Court or by the Presiding Officer

of any Revenue Court or offrce or)udlcral or executrve

authority. ' ' :

6. Copy or translat1on ofaJudgment or order of a (‘rrmmal Five rupees.
Court.

7. Copy of a decree or order having the force of a decreef— ‘

l
(a) When such decree or order is made by any Court Five rupees. f
other than th= High Court. \

1

(b) When such decrée or order is made by the High Court. ‘ 'l"e:n rupees.

"8 Copy of any document liable to stamp duty under the ' ‘Fi;ve rupees.
Indian Stamp’ Act, 1899, when left by any party to a suit
or proceeding in place of the original withdrawn.

©9:*:Copy of any revenue or judicial proceeding or order
" not otherwise provided:for by this Act or copy-of.any. . -
account, statemenv_t_,'.report,_or;t_he,like taken out of any
Court or office of any public officer—

Pty el e

For every documernt. S " Five rupees.

10.(a). Application or petmon presented to any offrcer ' Five rupees.
" of land ¥évenfié by any person holdmg temporarrly G
settled‘and under direct engagement wrth Government
and when the sub_]ect matter of the applrcanon or petmon '
relates exclusxvely to such engagement.

(b) Apphcatron or:petition presented to any officer of land Fl{'e rupees.
revenue relating to the grant 6f land on darkhast. - o

" (c) Application-to.a Collector or to any officer of the Publnc _ ‘T_en rupees.
. Works Departn‘lent for lease: of land for agrrcultural R
" or non- agrrcul.tural purposes ' : -

() Applrcatlon gt petrtr’on presented to any Executrve " Five rupees.
Officer under any Act ‘the time bemg in force for ..
the conservancy or rmprovement ofany place ifthes . . .
application or petmon ‘relates solely to such conservancy .
or improvement.
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(1)

1.

(¢)

)

(n

)]

(%)

{«)

(h)

(2)
Application or petition presented to any Board or
Executive Officer for a copy of translation of any
order passed by such Board or Officer or of any other
document on record in such office.

Application to a Forest Officer by a forest contractor
for extension of the period of lease~—-

(i) if the value of the subject-matter of the lease is
Rs. 15,000 or less:

(i)} if such value exceeds Rs. 15,000 for every
Rs. 5.000 or part there of in excess of Rs. 15.000.

Application for attestation of private documents intended
to be used outside India.

Application for lapsed deposit presented after six months
after the date on which the amount lapsed to the
Government

(i) when the amount of deposit does not exceed Rs. 500.

(ii) when it exceeds Rs. 500 but does not exceed
Rs. 5,000.

(111) when itexceeds Rs. 5,000.

Application or petition presented to the Government and
not otherwise provided for-—

(i) which involves the exercise or non-exercise of
power conferred by law or rule having the force
of law.

(ii) in other cases

Application or petition presented to the Government
or the Appropriate Authority specified in the Notification
under sub-section (1) of section 4 of the Tamil Nadu
Board of Revenue Abolition Act, 1980 or Chiet Executive
Authority and not otherwise provided for.

Application or petition not falling under clause (/) or ;)
and presented to a public officer or in a public office
and not otherwise provided for.

Application or petition presented to any Court for copy
or translation of any judgment, decree or any proceeding
of or order passed by such Court or of any other document
on record in such Court. '

Application or petition presented to any Civil Court
other than a Principal Civil Court of Original Jurisdiction
or to any Court of Small Causes constituted under the

(3)
Five rupees.

Fifty rupees.

Ten rupees.

Five rupees.

Five rupees.

Ten rupees.

Twenty rupees.

Five rupees.

Ten rupees.

Five rupees.

Five rupees.

One rupee.

Two rupees.

Provincial Small Cause Courts Act, 1887 ortoaCollector . - ..o i

or other Officer of Revenue inrelation to any suitor.case
in which the amount or value of the subject matteris less

than Rs. 500 or for appointment of receiver.




TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY .

e N

85

(1}
(¢)

(d)

()

)

®

O

®

(/)

(k).

(2)
Application to a.y Court that records may be called from
another Court, when the Court grants the application
and is of opinion that transmission of such records
involves the use of the post.

Application for permission to deposit revenue or rent
either in the office of the Collector or in the Court.

Application or petition presented to a Court for
determination of the amount of compensation to be paid
by a landlord to his tenant.

A written complaint or charge of any offence presented
to any Criminal Court and an oral complaint of any such
offence reduced to writing under the Code of Criminal
Procedure, 1973.

Application or petition presented to any Court, or to any
Magistrate in his executive capacity and not otherwise
provided for in this Act.

Kpplicatidh for arrest or attachment before judgment or
for temporary injunction— . :

(i) when presemed to a wal Court or Revenue Court
other than the ngh Court in relation to any suit or
proceedmg—-—

. (1) if the value of the Subj ect-matter is less than
Rs. 30, 000

@ if suph.value is'Rs.’30,000 or above

“'(ii)  when presented to the High Court

Application or petition under section 47 and order XX,
Rules 58 and 90 of the Code of Civil Procedure, 1908—

(1) when filed in any Court other than High Court:
(i) when filed in the High Court

Application or petitionunder sections 34,72.73 and 74 of
the Indian Trusts Act, 1882.

(i) Application for probate or letters of administration
to have effect throughout India.

(ii) Application for probate or letters of administration
not falling under clause (i) -

(1) if the value of the estate does not exceed
Rs. 30,000;

(2) if. such value exceeds Rs. 30.000 but does not
exceedRs. 1,00,000.

(3) ifsuch value exceeds Rs. 1,00,000.

Provided that if a caveat is entered and the application is
registered as a suit, one-half the scale of fee prescribed in
Article 1 of Schedute | on the market value of the estate less
the fee already paid on the application shall be levied.

(3)

Two rupees.

Two rupees.

Five rupees.

Five rupees.

Two rupees.

Five rupees.

Ten rupees.

Twenty rupees.

Five rupees.

Twenty rupees.

Twenty five
rupees.

One hundred

rupees.

Ten rupees.

Thirty rupees.

| Fifty rupees.

m -
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i)

()

()

(n)

(0)

- (iii)

®

@)

5 (i) -

@

CR

(2)
Original petitions not otherwise provided for when filed in---

(i) a [)Mm( Munsif's Court-—
(1) under the Tamil Nadu Village Courts Act, 1888:
(2) 1 other cases.

(1) the City (v ll Court. C hum'u a Sub-Court ora Dlslmt
Cousrt:

(iii) the High Court

Application under the Arbitration and Conciliation Act, 1996 -

Application to the High Court under section 96 of the Code of
Criminal Procedure, 1973. :

(3)

. Five rupees.

Ten rupces.

Twenty five
rupees.

" Fifty rupees.

One per cent of
the value of
the subject-
‘matter subject

" toa maximum
of rupees five
thousand.

- One hundred

- rupees.

Revision petition presented to the High Court under section ;- -

115 of the Code of Civil Procedure, 1908, or undersection25 *
of the Provincial Small Cause Courts Act, 1887 or under the
provisions of any other Act arlsmg out ‘of a slut or“:‘:' '

proceeding— ‘
(i) if the value of the suit or proceeding to which thef(v‘)r'der o
sought to be revised does'not exceed Rs. 305 000;- - T
(i) ifsuch value exceeds Rs. 30,000 but does not exceed
-Rs.3,00,000; Lo T
1fsuch value exceeds Rs. 3,00,000;

Revision petition presented.to.a District;Court— . .=
Act, 1887.

in other cases.

Petmon under sections 391, 439 and 522 0. ,
" Companies Act, 1956, in connection with the wmdmg up

of a company. .. s LT

Petition to the High Court under Amcle 226 of the'
Constitution for a writ other. than the writ of Habeas. -

Corpus ora petitionunder Article 227.0f the Corstitution.

- Application or petition presented to.the High (‘ourt and
not otherwise specifically provided for.

Election petmon quo. stiohing the elednon ofa puson in
respect of--

(i

the office of member of a Panchayat:

under section 25 of the Provingial Small Cause. Courtsv .

‘ the

Fifty rupees.

One hundred
rupees.

. Two hundred
-.:,{uPees.‘

Twenty five
rupees.

Fifty rupees.

_ One thousand

rupees.

Two hundred
rupees.

Ten rupees.

h fty rupees.
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() (2) - (3) .
(i) - theoffice of President or Vice-President ofa Panchayat:  One hundred
Cooe : rupees.

* (iit) - the office of a member of the Municipal Corporation  One hundred
zyurp0s cohstituted under any law for the time being in force or  rupges. -
ofmember ofa Mumcnpal Counml ora Pamhayat Umon
. Council; g

(iv) the office of Mayor or Deputy Mayor of the Municipal  Five hundred
Corporation constituted under any law forthe time being  rypees.
in force or of Chairman or Vice-Chairman ofa Municipal
Council or a Panchayat Union Council.

12. Application for leave to sue as an indigent person Five rupees }
. . : !
13, Application for leave to appeal as an indigent person Five rupees.

14. (i) Bail bond or other instrument of obligation given in  Jjyve rupecs.
pursuance of an order made by a Court or Magistrate
" under any section of the Code of Criminal Procedure, ,
1973, or the Code of Civil Procedure, 1908 and not _ i
otherwise provided for in this Act; ' ‘

(i) Otherinterlocutory applications under other instruments  Two rupees.
E of obligations given in pursuance of an order made by
: a Courtunder any section of Code of Criminal Procedure,
' 1973.

15. Every copy of power of attorney when filed in any suit or  Fjve rupees.
proceeding. ,‘

16. Mukhtarnama, Vakalathama orany papersigned by anadvocate é
-signifying or intimating that he is retained for a party,
when presented to,—-

(i) any court other than the High Court, to any Collectoror | Five rupees.
Magistrate or other executive officer: :

1 (i) the Appropriate Authority specified in the Notification  Five repees
under sub-section (1) of section 4 of the Tamil Nadu
Board of Revenue Abolition Act. 1980 or a Chief

v L Executive Authority:
. (iii) the High Court; Ten rupees.
{iv) the Government. Ten rupees.

17. Agreement in writing stating a question for the opinion of the
Court under the Code of Civil Procedure. 1908

(¢) when presented to a District Munsif's Court or the City ,
Civil Court of Chennai or Sub-Court,- - :

(i) where the value of the subject-matter does not  Fifty rupees. ‘
exceed Rs. 30.000:

(ii) where the value of the subject-matter exceeds  One hundred , !

: ’ Rs. 30.000. rupeces.
: ‘ fh) 1in other courts Two hundred
rupees.

. .

R ¥ SPR
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(1 (2) . (3)
18. Caveat.-— | '
(i) In the High Court: Twenty rupee's.
- (i) In other Courts; ‘ - .. Ten rupees.

o ’ - = R TERo LRV E R T TR L - ¥

19. For each memorandum of appearance in Criminal Courts—

(i) When filed in any court other than the Sessions Two rupees.
Court and the High Court;
(i) When filed in a Sessions Court; Three rupees.
(ili) When filed in the High Court; ' Five rupees.
20. For any complaint under section 138 of the Negotiable ~Twenty five
Inst.uments Act, 1881. rupees for every
rupees fifty
thousand
subject to a
maximumof one
thousand
" rupees.”.
Repeal. 18. The Tamil Nadu Court-fees and Suits Valuation (Amendment) Tamil Nadu
Act, 1982 is hercby repealed. 1 of 1988

(By Order of the Governor)

A. KRISHNANKUTTY NAIR,
Secretary to Government,
Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 16th November 2007 and is hereby published
for gereral information:~—

ACT No. 44 OF 2007.

An Act further to amend the Tamil Nadu Court-Fees and Suits
Valuation Act, 1955.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-eigith Year of the Republic of India as follows:—

1. (1) This Act may be callez the Tamil Nadu Court-Fees and Suits Valuation  Short title
(Amendment) Act, 2007. and
commence-
ment.
(2) It shall come into force on such date as the State Government may,
by notification, appaint.

t e 2. After section 69 of the Tamil Nadu Court-Fees and Suits Valuation Act, 1955,  Insertion of

the following section shall be inserted, namely:— new section
of 1955. 69-A.

“69-A. Refund on settlement of disputes under section 89 of Code of
Civil Procedure.—Where the Court refers the parties to the suit to any one of the
modes of settlement of dispute referred to in section 89 of the Code of Civil
Procedure, 1908 (Central Act V of 1908), the plaintiff shall be entitled to a certificate
‘ from the Court authorizing him to receive back the full amount of the fee paid
; in respect of such plaint if the dispute referred by the Court is settled.

(By Order of the Governor) ’ ‘

o o e

S. DHEENADHAYALAN,
Secretary to Government-in-charge,
Law Department.

G .
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The following Act of the Tamil Nadu Legislative Assembly received the assent of

Tamil Nadu Act XIV
of 1955.

information:—

ACT No. 30 OF 2020.

An Act further to amend the Tamil Nadu Court-fees and Suits
Valuation Act, 1955.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-first Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Court—fees and Suits
Valuation (Amendment) Act, 2020.

(2) It shall be deemed to have come into force on the
14th day of May 2020.

2. In sections 61, 63 and 72 of the Tamil Nadu Court—fees and
Suits Valuation Act, 1955 (hereinafter referred to as the principal Act), for
the expression “Board of Revenue” wherever it occurs, the expression
“the appropriate authority specified in the notification issued under
sub-section (1) of section 4 of the Tamil Nadu Board of Revenue Abolition
Act, 1980 (Tamil Nadu Act 36 of 1980)” shall be substituted.

3. In sections 73, 75, 80, 81 and 82 of the principal Act, for the
expression “Fort St. George Gazette” wherever it occurs, the expression
“Tamil Nadu Government Gazette” shall be substituted.

4. In section 68 of the principal Act, for the expression “Article 11
(g) and (u) of Schedule II", the expression “Articles 11(g) and 11(s) of
Schedule II” shall be substituted.

5. In section 72 of the principal Act, in clause (xiv), for the expression
“State Railway”, the expression “Indian Railway” shall be substituted.

6. Section 75 of the principal Act shall be renumbered as
sub-section (1) of that section, and after sub-section (1) as so renumbered,
the following sub-section shall be added, namely:-

“(2) For the purpose of this section and section 74,—

(a) “stamp” means any mark, seal or endorsement by
any agency or person duly authorised by the State
Government;

(b) “e-stamp” means a unique number generated on payment
of fee through online or through similar software as the
State Government may by notification specify in this
behalf;

(c) “impressed stamp” means impression by franking machine
or any other machine by any agency or person duly
authorised by the State Government.”.

the Governor on the 17th October 2020 and is hereby published for general

Short title and
commencement.

Amendment of sec-
tions 61, 63 and
72.

Amendment of sec-
tions 73, 75, 80,
81 and 82.

Amendment of sec-
tion 68.

Amendment of sec-
tion 72.

Amendment of sec-
tion 75.
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Repeal and Saving. 7. (1) The Tamil Nadu Court-fees and Suits Valuation (Amendment)  Tamil Nadu
Ordinance, 2020 is hereby repealed. Ordinance 2 of
2020.

(2) Notwithstanding such repeal, anything done or any action
taken under the principal Act, as amended by the said Ordinance, shall be
deemed to have been done or taken under the said Act, as amended by this
Act.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government,
Law Department.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 22nd September 2021 and is hereby
published for general information:—

ACT No.18 OF 2021.

An Act further to amend the Tamil Nadu Court-fees and Suits
Valuation Act, 1955.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu
in the Seventy- second Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Court-fees and Suits Short title and

Valuation (Amendment) Act, 2021. f::q;nence—

(2) It shall come into force at once.

Tamil Nadu Act 2. In the Tamil Nadu Court-fees and Suits Valuation Act, 1955, Amendment of
XIV of 1955. in Schedule I, for the entries in columns (2) and (3) against Article 7 in gchedule-l.
column (1) thereof, the following entries shall, respectively, be substituted,

namely.—

“Certificate under the Indian  Three per cent on the debt and security or
Succession Act, 1925. the aggregate amount or value of the debts
and securities specified in the Succession
Certificate, subject to a maximum of twenty

five thousand rupees.”.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 28th September 2021 and is hereby published for
general information:—

ACT No.20 OF 2021.

An Act further to amend the Tamil Nadu Court-fees and
Suits Valuation Act, 1955.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventy- second Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Court-fees and Suits Valuation Short title and
(Second Amendment) Act, 2021. commencement.

(2) It shall come into force on such date as the State Government may, by
notification, appoint.

Tamil Nadu Act 2. In Schedule-ll to the Tamil Nadu Court-fees and Suits Valuation Amendment
XIV of 1955. Act, 1955,— of Schedule-Il.

(1) in Article 3 in column (1), for the entry “Two thousand rupees” in
column (3) against item (ii) in column (2) thereof, the entry “One thousand five
hundred rupees” shall be substituted;

(2) in Article 11 in column (1), for the entry “One thousand rupees” in
column (3) against item (i) in clause (r) in column (2) thereof, the entry “Seven
hundred fifty rupees” shall be substituted.

(By order of the Governor)
C. GOPI RAVIKUMAR,

Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

Ex-IV-2—444--1 [115]
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Tamil Nadu
Act XIV of 1955.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 19th December 2024 and
is hereby published for general information:—

ACT No. 43 OF 2024.

An Act further to amend the Tamil Nadu
Court—fees and Suits Valuation Act, 1955.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-fifth Year of the Republic of India as
follows:—

1. (1) This Act may be called the Tamil Nadu Court-fees and
Suits Valuation (Amendment) Act, 2024.

(2) It shall be deemed to have come into force on the
5th April 2023.

2. In Schedule-ll to the Tamil Nadu Court-fees and Suits
Valuation Act, 1955,—

(1) in Article 3, for item (ii), the following items shall be
substituted, namely:—

“(ii)(A) to the High Court except One thousand
Intellectual Property Division. five  hundred
rupees.

(B) to the Intellectual Property
Division of the High Court,—

(a) appeal against the order of Ten thousand
the Registrarof Trade rupees.
Marks under section 91
of the Trade  Marks Act,

1999 (Central Act 47 of
1999).

(b) appeal against the order of Five thousand
Registrar  of Copyrights rupees.
under section 72 of the
Copyright Act, 1957
(Central Act 14 of 1957).

(c) appeal against the order Ten thousand
of the Controller or rupees.
Central Government
under section 117-A of
the Patents Act, 1970
(Central Act 39 of 1970).

(d) appeal against the Five thousand
order of the Registrar rupees.
under section 31 of the
Geographical Indications
of Goods (Registration
and Protection) Act, 1999
(Central Act 48 of 1999).

Short title and
commencement.

Amendment of
Schedule — II.
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(e) appeal against the order or Five thousand
decision of the Authority or rupees.
the Registrar under section
56 of the Protection
of Plant Varieties and
Farmers’ Rights Act, 2001
(Central Act 53 of 2001).

(f) appeal against the order Two thousand
of a Commercial Court rupees.
under section 13 (1-A)
of the Commercial Courts
Act, 2015 (Central Act 4
of 2016).

(g) appeal against the One thousand
order passed in interim five  hundred
application, by the rupees.”.
Commercial Division of
the High Court constituted
under section 4 of the
Commercial Courts Act,

2015 (Central Act 4 of
2016).

(2) inArticle 11, in clause (1), for item (iii), the following items shall
be substituted, namely:—

“(iii)(A) the High Court except Fifty rupees.
Intellectual Property Division.

(B) to the Intellectual Property
Division of the High Court,—

(a) petition or application Ten thousand
under sections 47 and 57 rupees.
of the Trade Marks Act,
1999 (Central Act 47 of
1999).

(b) petition under section Five thousand
19A(1) of the Copyright rupees.
Act, 1957 (Central Act 14
of 1957).

(c) petition or application Ten thousand
under sections 19A(2), rupees.
23, 31, 31A, 31B, 31C,
31D, 32, 33A and 50 of
the Copyright Act, 1957
(Central Act 14 of 1957).

(d) petition under sections Ten thousand
64 and 71 of the Patents rupees.
Act, 1970 (Central Act
39 of 1970).
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(e) application under Five thousand
section 27 of the rupees.”.
Geographical Indications
of Goods (Registration
and Protection) Act, 1999
(Central Act 48 of 1999).

(By Order of the Governor)
S. GEORGE ALEXANDER,

Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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